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, EFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Original Application No. 434 of 2023

Davinder Pal Singh

Applicant (S)

Versus

State of Punjab & Ors.

Respondent (S)

Reply of Sh. Showkat Ahmad Parray, IAS, Deputy Commissioner,

Patiala on behalf of State of F'u.njab in compliance of order dated 08.11.2023.

Respectfully Showeth

1)

2)

3)

Briefly stated, Sh. Davinder Pal Singh, resident of Patiala has filed a compiaint
alleging that the Municipal Corporation, Patiala is violating the Solid Waste
Management Rules, 2016 and orders passed by Hon'ble Tribunal with regard
to the ban on burning of waste in open places and bulk waste burning in landfill
sites in Patiala city. It is further alleged that regular fires at the garbage dump
site near Chotti Nadi in Patiala are calljsing nuisance in the nearby area. The
complaint was treated Original Application No. 434 of 2023 by the Hon'ble
National Green Tribunal.

The Hon'ble Tribunal vide orders dated 01.08.2023, constituted a Joint
Committee comprising of Central Pollution Control Board (CPCB), Punjab
Pollution Control Board (PPCB), District Magistrate, Patiala and representative
of Commissioner, Municipal Corporation, Patiala to verify the factual position
and take remedial measures. Factual and action taken report was sought from
the Joint Committee. Punjab Pollution Control Board was designated as nodal

agency by the Hon'ble Tribunal.

That in compliance to the orders dated 01.08.2023 of the Hon'ble National
Green Tribunal, the Joint Committee comprising of following officers visited the
site on 24.08.2023 along with Sh. Davinder Pal Singh applicant.

i. Ms. Sakshi Sawhney, District Magistrate, Patiala

ii. Er. Shyam Lal Gupta, Superintending Engineer, Municipal Corporation,
Patiala
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4)

5)

D

iii. 4 .
i. Er. Jatinder Pal Singh, Executive Engineer, Municipal Corporation,
Patiala

iv.  Er. J.P. Meena, Scientist D, CPCB, Regional Office, Chandigarh

v. Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1,
Patiala

vi.  Er. Gurkaran Singh, Assistant Environmental Engineer, PPCB, Regional
Office, Patiala.

The Joint Committee submitted its report to the Hon'ble Tribunal on
12.10.2023 through email dated 05.11.2023. A copy of the Joint Committee

report is enclosed as Annexure-A for kind perusal.

That after filing of the report of the Joint Committee, the Hon'ble Tribunal was
pleased to seek response from the respondents namely District Magistrate,
Patiala, Municipal Corporation, F‘atialaj and Punjab Pollution Control Board by
passing an order dated 08.11.2023. The response of the respondent Punjab
Pollution Control Board and Municipal Corporation, Patiala may kindly be read

in the following paragraphs.
Action taken by PPCB w.r.t. complaint

Punjab Pollution Control Board as highlighted by the Joint Committee in its
report filed before the Hon'ble Tribunal on 12.10.2023, the Municipal
Corporation, Patiala was given personal hearing before the Chairman of the
Board on 24.01.2024 and 14.02.2024 in reference to the notice issued by the
Board for directions u/s 5 of the Environment (Protection) Act, 1986 for violation
of the provisions of Solid Waste Management Rules, 2016.

That after examination of the record and hearing officers of the Board as well

as the officers of Municipal Corporation, Patiala on 14.02.2024, the Chairman
of the Board decided as under:

a. Municipal Corporation, Patiala s{'nall deposit the balance amount of
Environmental Compensation amounting to Rs. 31 Lakhs

immediately without any further delay.

b. Municipal Corporation, Patiala shall submit interim report regarding
risk assessment study and on-site and off-site emergency plan of
dump site from Thapar Institute of Engineering and Technology
(TIET), Patiala in the first week of March, 2024 in the Olo
Environmental Engineer, Regional Office, Patiala. Environmental
Engineer, Regional Office, Patiala shall personally review the
progress in this regard on weekly basis and to send report

accordingly.
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. Municipal Corporation, Patiala shall expedite the tendering process
for the bioremediation of legacy waste and shall ensure that the
bioremediation of the legacy waste lying at the dump site be carried
out at the earliest. Further, Municipal Corporation, Patiala shall not
dispose off any fresh waste at the dump site. Municipal solid waste
of the city be handled as per provisions of the Solid Waste
Management Rules, 2016.

. Environmental Engineer, Punjab Pollution Control Board, Regional
Office, Patiala shall calculate the Environmental Compensation to
be imposed on the Municipal Corporation, Patiala for non-
compliance of the Solid Waste Management Rules, 2016 including
non-bioremediation of legacy waste period 1/10/2023 to 31/1/2024

and send the same to the EPA Cell to issue orders in this regard.

. Municipal Corporation, Patiala shall connect its CCTV cameras
installed at dump site with the Board's server within 15-days. Asstt.
Environmental Engineer (OS-WM), Head Office, Patiala shall
monitor these CCTV cameras and in case any fire incident is
observed, the concerned officer shall inform to the Environmental
Engineer, Regional Office, Patiala immediately for taking action

against the Municipal Corporation authorities.

Environmental Engineer, Regional Office, Patiala shall collect the
groundwater sample from the piezometers installed by Municipal
Corporation, Patiala and from the nearby vicinity (as reference
sample) within 15-days.

. Municipal Corporation, Patiala shall make its ETP operational, which
is provided -for treatment of leachates being generated form the
legacy dump site by 28/2/2024 positively.

. Municipal Corporation, Patiala shall obtain authorization under the
Solid Waste Management Rules, 2016 by 28/2/2024.

Municipal Corporation, Patiala shall submit bank guarantee
amounting to Rs. 10 Lakhs as an assurance to comply with the all
the commitments given above as well as recommendations of the

Joint Committee within given time frame immediately.

Municipal Corporation, Patiala shall involve its horticulture wing to
provide plantation along the boundary of the dump site and ensure
that 50% work be completed by 10/3/2024 and remaining by
10/4/2024.
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The proceedings of the hearing held on 14.02.2024 were conveyed fo the

Commissioner, Municipal Corporation, Patiala vide letter no. 12477 dated
29.02.2024 for compliance.

That the reply of Punjab Pollution Control Board has been submitted in the

Hon'ble NGT on 18.03.2024, which is enclosed herewith as Annexure-B.

6) Action taken by Municipal Corporation, Patiala w.r.t. complaint
Municipal Corporation, Patiala vide letter no. 2177-2180 dated 05.07.2024 has
submitted its interim progress report in the said matter, which is reproduced as
under:
Sr | Name of work | Current Status of work/progress Timeline of
No. report completion of work
1 | Water hydrants | The work of providing and laying of | Activity Completed
at Dump site. | water hydrants have been installed
2 | Risk Municipal Corporation, Patiala The risk assessment
assessment on | shall  submit interim  report | study has been
site/off site | regarding risk assessment study | completed by Thapar
emergency and on-site and off-site emergency | University Patiala
plan plan of dump site from Thapar which will be
Institute of Engineering and | submitted on 10-07-
technology (TIET), Patiala in the 2024.
first week of March, 2024 in the
O/o environmental engineer,
regional office, Patiala shall
personally review the progress in
this regard on weekly basis and to
send report accordingly.
3 | Methane The Methane Detectors have been | Activity Completed
Detectors installed at dump site.
4 | Weigh bridge New estimate for the providing and | Activity Completed
installation has been framed and
tender process has  been
completed. The work of installation
will be started before 15.07.2024.
5 | Entry Gate The entry gate has been fixed. Activity Completed
Fencing at | The work of fencing was started -
dump site but due to uneven of land
boundaries it was very difficult to
create fencing.
7 | Plantation  at | The work of plantation was started | -
dump site but due to uneven of land
boundaries it was very difficult to
preserve the plants.
8 | Piezometer at|Four Piezometer have been Activity Completed
dump site installed
9 |CCTV All eight cameras are in the | Activity Completed
Cameras at | working condition and will be
dump site connected with PPCB server

within week




-5-

Environmen_t The file has been put up to|-
Compensation | resolution committee for
administrative approval.

Apply for Solid | All the documents required for | Activity Completed
waste' authorization certificate has been
authorization completed and will be uploaded on
certificate from | the website of PBIP & CAF has
PPCB. been submitted for approval of
PBIP. After getting the approval
from the PBIP & CAF,
authorization will be applied
automatically.

12 | Appoint Four Security guards are deployed | Activity Completed
Security Guard | at dump site.
at dump site
13 | Bio Due to modal code of conduct the | 31-07-2024
Remediation process of tendering of
bioremediation of legacy waste
was delayed. Now the tender has
been floated for 31.07.2024.
14 | ETP ETP was operational but some | 31-07-2024
portion of ETP has been damaged
due to sudden collision of tipper.
The repair work is underway and
the ETP will be operational on 31-
07-2024.
15 | Bank Under consideration with | -
Guarantee authorities

7)

8)

Date:

Place

The letter of Municipal Corporation, Patiala is enclosed herewith as Annexure-
C.

District Administration is regularly monitoring the solid waste management of all
urban local bodies including Municipal Corporation, Patiala through District
Environment Committee meetings. The Municipal Corporation, Patiala has been
strictly directed to comply with Solid Waste Management Rules, 2016 in true
letter and spirit and also ensure that no incident of fire takes place at the solid

waste collection site.

That District Administration shall comply with the orders and directions of
Hon'ble NGT. The status / action taken report is hereby submitted in compliance
to the orders dated 08.11.2023 and 20.03.2024 for kind perusal and appropriate

orders of the Hon'ble National Green Tribunal.

Submitied by

b 4} o7 I bk (Sh. Showkat Ahmad Parray, IAS),
Deputy Commissioner,

. fedrnda Patiala
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PUNJAB POLLUTION CONTROL BOARD \\\4 Lilestyle for
avirgnrment
PPCB/RO/PTAN0. L. Through e-mail Dated: .!.:?.-,/l.ﬁjf.r.?.ﬁ»
To.
The Registrar,
Hon'ble Natienal Green Tribunal,
New Dethi.
Subject: Action taken tepurt in compliance of Hon'ble National Green Tribunal
(NGT) orders in O.A, No. 434/2023 titled as Davinder Pal Singh Vs State
of Punjab.

In regard 10 abbve, please find enclosed herewith the action taken report of
Joint Committee constituted by Hon'ble National Green Tribunal, New Delhi in compliance

of Honble NGT orders in O.A. No. 434/2023 titled as Davinder Pal Singh Vs State of
Punjab.

DaA/as above e n,a
1219 l?ﬂlz

For Member'Secretary

Regional Office, C-23, Model Town, Patiala
¥3dt vese, l-23, Wy g, ufens

Phone: 017%-2228132 €-mail ; eero_patiala@yahoo.com, Web: vy, ppoR.gov.in



n report by Joint Committ

ee constituted by Hon'bla I; Mion;
ders O.A. no, 434/20 ,88

Subject: Factual/l-:';:tionl tig’ﬂ g 23 titled as pDavinder Pal Sln[,h v
Green Tribuna
State of Punjab.
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1, Background: L
the Hon’ble National Green Tribuna)

The complainant Sh. Davinder Pal Singh has filed a complaint in
(NGT) alleging that the Municipal Corporation, Patiala Is violating t
2016 and orders passed by Hon'ble Tribunal w.r.L, imposing ban on burning of w

and bulk waste burning In landfill sites In Patiala city. The complaint has further alleged that regular

1e Solid Waste Management Rules,

aste in open places

fires at the garbage dump site near Chotti Nadi in Patiala is causing nuisance in the nearby area and
has requested to Hon’ble Tribunal for redressal of the matter.

The Hon’ble Tribunal has taken cognizance of the said complaint and vide orders
dated 01.08.2023, the Hon’ble Tribunal has constituted a Joint Committee comprising of Central
Pollution Control Board (CPCB), Punjab Pollution Control Board (PPCB), District Magistrate, Patiala anc
representative of Commissioner, Municipal Corporation, Patiala to verify the factual and action taken
report to the Hon’ble NGT within one month. Hon’ble Tribunal has also directed the Joint Committee
to meet within one week, undertake visits to the site, look into the grievances by associating the
complainant, verify the factual position by providing status of waste generation, wasle processed,
existence of legacy waste, its remediation and take appropriate remedial action by following due
course of law. PPCB has been desiénated as nodal agency in the matter.

2. Directions issued by Hon’ble NGT for making compliance to Solid Waste Management Rules,
2016

(i) O.A. No. 606 of 2018 - “Compliance of Municipal Solid Waste Management Rules, 2016” - The
Hon’ble NGT vide order dated 10.01.2020 in O.A No. 606 of 2018 titled as “Compliance of
Municipal Solid Waste Management Rules, 2016" issued directions, the relevant part of which

is reproduced as under:

“a. In view of the fact that most of the statutory timelines have expired and directions of
the Hon’ble Supreme Court and this Tribunal to comply with Solid l.:l{lasre‘h_/!_a{mgen1eqr Rules,
2016 remain unexecuted, compensation scale is hereby laid down }’or continued fafi.ure after
31.03.2020. The compliance of the Rules requires taking of severdl steps mentioned in Rule 22
Jrom Serial No. 1 to 10 (mentioned 'in para 12 above). Any such continued failure will result in
liabllity of every Local Body to pay compensation at the rate of Rs. 10 lakh per month per Local
Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population
between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body from 01.04.2020

till compliance....
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remains unexecuted at most of the pl

. aces. Continued failure of every Local Body on the subject
of commencing the work of legacy

‘ waste sites remediation from 01.04.2020 till compliance
will result in liability to pay compensation at the rate of Rs. 10 lakh per month p

er Local Body
for population of above 10 lakhs, Rs. 5 lakh per mont}

1 per Local Body for population between
5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body,”

The said timg!ines for levy of environmental tompensation was extended for a period of three

months i.e. from 01.04.2020 to 01.07.2020 In viaw of COVID-19 pandemic by the Hon’ble Tribunal vide
order dated 17.09.2020.

(ii) O.A. No. 286 of 2022 — In 0.A. No. 286 of 2022 w.r.t. news item published in “The Indian

Express” dated 20™ April, 2022 titled “7 charred to death in fire near Ludhiana dump site”, the Hon’ble
Tribunal directed CPCB to collect information about garbage durﬁp site from all States in respect of

atleast Metro Cities and issue necessary directions/guidelines for preventing such fires and handling

them effectively, if they take place, specifying serious consequences of delay in dealing with the issues
in violation of binding rules. .

(iii) 0.A. No. 288 of 2022 —In O.A. No. 288 of 2022 regarding news item published in “The Times
of India” dated 22th April titled “Delhi, another long drawn effort to douse fire at Gazipur land fill”,

dump site has been considered isolated and vulnerable site, which require on-site and off-site fire and

other disaster management plans.

3.. Directions issued by Central Pollution Control Board

CPCB vide letter no. CP-99/143/2021~UPC_-11-HO-CPCB—HO/1576 dated 26.05.2022 has issuad
directions u/s 5 of Environment (Protection) Act, 1986 for implementation of Solid Waste
Management Rules, 2016 w.r.t. fire incidents at Municipal Solid Waste dump sites to the State
Pollution Control Boards.

4, Action taken by PPCB:

(i) In view of the directions of the Hon'ble National Green Tribunal in O.A. No. 606 of 2022,
environment compensation amounting to Rs, 21 lacs (for a period from 01.07.2020 till 28.02.2022)
has been imposed upon Municipal Corporation, Patiala for non-compliance of Solid Waste
Management Rules, 2016 and legacy waste remediation, out of which Rs. 9.0 lacs has been deposited
by the State Government on behalf Municipal Corporation, Patiala. |

(i) The directions dated 26.05.2022 issued by CPCB were forwarded to the Department of Local
Govt., Government of Punjab by PPCB letter no. 805 dated 19.07.2022 to ensure compliance of said

directions. The said directions are reproduced as under:
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ation w,
1 The Department of Local Government shall provide updated informa P dirpey g@

dated 01.03.2021 issued by PPCO regarding bio-mining issued to it. I is to be €Nsurag that §

1

updated information w.r.t at least all Metro cities is provided in accordance with Pjnn'§ge NGT

(2 .

Directions. e

2. The Department of Local Government to conduct comprehensive risk assessment studies angg

accordingly prepare detailed On-site Emergency Plan for each dumpsite lacated in thejr

jurisdiction addressing the following issues:

a) The onsite emergency plan to cover potential risks/ emergencies due to fire,
obnoxious flammable emissions, odour, vector borne diseases, radents, bird
nuisance, seasonal affectsi.e. summer / winter / monsoon (rainy season) and all other
potential risks at the dumpsites.

b) The onsite emergency plans to address the worst possible case scenarios preferably
using appropriate risk assessment softwares covering any or all of the potentia!
emergency issues/scenarios cited above.

c) The on=site emergency management plan to cover likely affected geographical area
including population, flora & fauna inand around the dumpsites. '

d) The on-site emergency plan to contain detailed remedial measures both hardware

 and software -bas'ed for mitigating various emergency situations, which should finally
be available with respective control rooms and an-site emergency notice boards.

e) The Department of Local Government to prepare the on-site & off-site (or update off-
site) emergency management plans preferably through an expert agency on the
subject.

The Department of Local Government shall implement the following interim
measures on priority till the time On-site/Off-site Emergency Plans are prepared and implemented:

a) Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation is
being undertaken. Organic waste from slaughter housé, fish market etc., industrial waste not to
be disposed at the dumpsite. It is to be further ensured that industrial waste / E-Waste/Lithium
battery is not dumped at the site. Waste that is being unloaded at the site should be examinad
visually for potential fire sources fire sources when located, should be neutralized with cover
material immediately. Emergency tipping area to be provided to set aside from the immediate
working area where incoming loads of material known to be on fire or suspected of being so can
be deposited, inspected and dealt with, Adequate compacting of waste to be done to minimize
formation of air or methane pockets which can lead o subsurface fire at site.

b) Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to be installed at site so

| that area with high methane concentration can be identified and preventive actions be
undertaken. Further, temperature at windrows to be monitored with non-cantract infrared
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. 9 1 U\E‘-Tmometer (as used for monitaring hu
Y records b ' man body temperature under COVID circumstances) and
€ Mmaintai . :
o intained for any major devial'ons: The temperature is to be in the range of 350C to
- Ireated leachat
. achate /water to be sprayed on the waste wibieri fise I tsmparatore 5 chserved

St the b iation si i i
_ Y loremediation site. Suitable mechanism o be in place. Installation of CCTV cameras at the
site and provision of fencing & frequent p

atrolling to be done for checking unauthorized entry at
dumpsite.

Arrangements for fire Extinguishing: Arrangements for adequate storage of sand/ chemical fire
extinguishing medias such as foam or powder at site to be made to douse fire in case a fire Incident
s reported. Usage of water for dousing fire to be avoided. Isolation and allowing rapid natural
burnout or smothering with soil to be done for dousing dumpsite fires. Dedicated fire tenders
(preferably chemical extinguishing media) and adequate fire safety measures are to be deputed,
specifically during summer season when dumpsites fire is more likely to take place. All mobile
equipment or vehicles should be fitted with fire extinguisher and spark arrester.
d) Health & Safety of Workers: Fire protection measures and safety equipment to be provided to all
workers at the site and checked before entry to the dumpsite. Workers to be trained for detection
of fire and necessary action to be taken in case of fire. Periodic training of workers be conducted
in Szfe handling of Waste, PPE's, Health & Safety issues etc.
e) Mock Drills & safety audits: Periodic mock drills to be conducted to prei:er:t fire accidents at
dumﬁsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted.
A copy of the said directions was forwarded to all the Municipal Corporations/ Municipal
Councils/Nagar Panchayats of the State vide PPCB letter nos. 1340-1507 dated 14.09.2022, including
Municipal Corporation, Patiala for compliance.
Copies of the letters of PPCB bearing nos. 805 dated 19.07.2022 and 1340-1507 dated 14.09.2022 are
attached as Annexure-‘A’ & Annexure-‘B’ respectively.
5. Action taken by PPCB w.r.t. complaint
A news item’was published in “The Tribune” dated 16.04.2023 regarding burning of solid Waste at old
dump site near Choti Naddi, Sanouri Adda, Patiala.
The site was visited by officers of PPCB on 17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary
Inspector and Sh. Harwinder Singh, Sanitary Inspactor of Municipal Corporation, Patiala. During visit,
solid waste dumped at the site was found burring. Officials of the Municipal Corporation, Patiala
informed that the site was old dumping waste site and the fire occurred due to methane production
from the‘decomposition of solid waste as well as due to rise in ambient temperature, resulting in fire
in dumped waste.
Municipal Corporation, Patiala was issued notice to issue directions u/s 5 of Environment (Frotection)

Act, 1986 for the violation of provisions of Solid Waste Management Rules, 2016 by PPCB latter no.
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3799 dated 19.08,202:

29,08.2023, which was postponed 1o 02,06,2023 due to adminlstrative reasons,

: antative of icipal Corprr
The personal hearing was hald on 08,06.2023, whereln, the representative of Municipal Carpgriaga,

T‘_-.:._

/4
. _ ‘ site has been caompleted [y
Patialy informad that bio=remediation of logucy waste at sald old dump site has been completed by

A 4 B Q61 -remediate
about 90 8 by M/s Akansha Enterprises Licl, Karnal and remaining waste shall be blo-remediateq

within few months, Mo further nformad that the sald fire Incldent occurred due to sudden rise in
Lemperature and generation of gases, However, the Munlclpal Corporatlon Patiala controllecl the said
fire, The reprasentative further Informed that Munlclpal Corporatlon, Patiala Is conducting periodic

mock drills at the dump site and has prenared an exit plan In case of emergency. Herbal sanitizer and

Melathene dust spray s being done on the garbage to control the smell emanated from the waste at

dump site, Fresh waste generated from varlous houscholds of tha cily is being segregated at 6 no.

Material Recovery Facilities (MRFs) of the cl

ty for processing and Is not being disposed at said dump
site. |

It was decided by the Chairman,
1) The

PPCB In the hearing that:
Municipal Corporation, Patiala shall submit
bioremediation of remaining leg

2)

comprehensive action plan  for
acy waste with timelines, within one month,

The Municipal Corporation, Patiala shall ensure that no such fire incident shall occur in the

future, otherwise, PPCB shall impose Environment Compensation of suitabl
further apportunity.

3)

€ amount without any

The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the

Municipal Corporation, Patiala in its reply as per rules and regulations and submit its concrete

recommendation.

The proceedings of the said hearing were communicated to the Municipal Corporation, p

atiala, a copy
of which is attached as Annexure-C’,

6. Visit of the Joint Committee constituted by Hon’ble NGT:

In compliance of the directions of the Hon’ble NGT in present applic

ation no. 0.A. No. 434 of
2023, the

Joint Committee comprising of following officers held a meeting on 22.08.2023 at Patiala to
deliberate upon actions to be taken for compliance of orders dated 01.08.2023 of the Hon‘ble NGT in
the present case-

1) Ms. Sakshi Sawhney, District Maglstrate, Patiala

2)

3)

Er. Shyam Lal Gupla, Superimendlng Engineer, Municipal Corparation, Patiala

Er. Jatinder Pal Singh, Executive Engineer, Municipal Corporation, Patiala
4) Er. LP. Mee

5)

na, Sclentist D, CPCB, Reglonal Office, Chandligarh
Er. Navtesh Singla, Environmental Engineer, PPCB, Zanal Office-1, Patiala

6) Er. Gurkaran Singh, Assistant Environmental Engineer, PPCB, Regional Office, Patiala

}F, &» E\T»K'v@”‘“ @Lﬂ‘@

: ‘o the Chalrman. ppe w;
23 long with an opportunity of personal hearing befare the Chairman, ppeg r9 _
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The Join i -
t Committee then visited the solid waste dump site of Patiala on 24.8.2023

along with complai - i ;
plainant Sh. Davinder Pal Singh. The complainant also submitted his grievance in

written to i i
the Joint Committee alleging the same status in the original complaint, a copy of which is

L.

10.

attached as per Annexure-‘D’, The Joint Committee made following observations:

The total area of the dump site is about 8 acres. Reclamation has been done at two sites, one
at site-A having area of about 3.5 acres and another site-B having area of about 3 acres.

The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh
waste and 15000 MT legacy waste is dumped at site-B.

Mixed waste was found dumped at site-B.

A trommel system has been installed for recovery of the legacy waste. However, the same

was not in operation as the legacy waste lying was in wet condition due to recent floods &
rains in the area.

Although permanent fire control mechanism has not been provided at the dump site,
however, one fire brigade was found stationed near the dump site for control of fire in case

of any emergency.

Portable methane gas sensors are being used by Municipal Corporation, Patiala for detection
of methane gas at the dump site,

ETP for treatment of leachate has been provided, however, it was found non-functional.

Plantation around the dump site was not found adequate.

Fencing around the dump site and gate at entrance point have not been provided.

Partial storm water drain has been provided.

7. Statement of Municipal Corporation, Patiala w.r.t. waste generation, waste processed and

legacy waste existing and remediated:

(i) The solid waste dump site of Patiala city is located at Sanauri Adda, which is about 40-45
years old and falls which within the limits of Municipal Corporation Patiala.

(ii) The total area of dump site is about 8.73 acres, in which originally about 1.76 lakh MT of
legacy waste was there in form of heaps of 7 meters (21 feet) height.

(1i1) The work of bio-remediation of legacy waste at the dump site was awarded ta N/s
Akansha Enterprises Karnal by Municipal Corporation Patiala with a target for completion
of remediation within 24 months.

(iv) Rs 6.85 Cr, were to be spent an this remediation project.

> A

About 1.66 lakh MT (95%) of waste has been remediated till date.
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(vi)

Abo |
"33 105 acres of land has been reclaimed upon remediation of legacy waste an a9142

park h : _

(vii) = B developed in about 3 acres of this reclaimed land.

Vil

Ab :
out 50-60 thousand MT of legacy waste along witt

1 some fresh waste is lying = e 4
dump site, —
(viii) During the recent floods in Patjala City In July, 2023, aboul 260 MT per day of waste rom
Patiala City, Improvement Trust, colonles developed by Patiala Development Authority,
Babbu Singh Colony, Vikas Vihar, Ranjit Nagar, DF Nagar, Malwa Enclave, Aman Vihar,
Career Enclave and othar colonies located outside the Corporation limits was received at
this dump site, due to which fresh waste could be seen at the dump site.
(ix)  Bulldozers and Jcp machines are being used to handie the garbage coming at the dump
site.
(x) A fire brigade vehicle has been permanently deployed to avoid any unexpected fire at the
dump site,
(xi)

> portable methane detectors are being used for detection of methane gas.
(xii) Piezometer and CCTV cameras have now been installed at the dump site.

8. Recommendations:

Following measures shall be taken by Municipal Corporation, Patiala in a time bound manner for

prevention of fires at its dump site and management of solid waste :

a) Municipal Corporation, Patiala shall conduct comprehensive risk assessment studies and
accordingly prepare detailed On-site Emergelncy Plan for its dump site addressing the
following issues:

v To cover potential risks / emergencies due to fire, obnoxious / flammable emissions,
odour, vector borne diseases rodents, bird nuisance, seasonal affects i.e. summer /
winter / monsoon (rainy season) and all other potential risks at the dumpsites.

4 To address the worst possible case scenarios preferably using appropriate risk
assessment softwares covering any or all of the potential emergency issues / scenarios
cited above.

v To cover likely affected geographical area including population, flora & fauna in an
around the dumpsites.

v To contain detailed remedial measures both hardware and software based for
mitigating various emergency situations, which should finally be available with
respective control rooms and an-site emergency notice boards.

b) Municipal Corporation, Patlala shall provide a permanent water hydrant system, which can be

used to douse of the fire at any time in the year.

@n ;r,,,{th/J,/ W @2
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[ off-site emergency plans are prepared: LiEmee
v Fres)
s S O ¥ Waste not be dispose
ey Posed at the dump site where bio remediation is being
i
ki undertaken.
v M _
athane gas detectors (on the down side) to be Installed at the site so that area with
high methane concentration can be ldentlfied and preventlve actions be undertaken.
v

Arrangements of fire extinguishers to be made especlally In the summer seasons.

d) Municipal Corporation, Patiala shall Install CC’W cameras at its dump site, provide weigh
bridge for proper measurement of waste recelﬁed at the dump site. |

e) Municipal Corporation, Patiala shall install a permanent gate with one security persornel at
its main entrance to avoid any unauthorized éccess'to the solid waste site.

f) Municipal Corporation, Patiala shall provide fencing all around its dump site to avoid littering

of any waste in any water body. g

g) Municipal Corporation, Patiala’,-sh‘éll‘increasa the plantation alre'a',-f 'gfeep belt around its dump
site. | : | ,' o WY
h) Municipal Corporatioh, Patiala shall provide piezometers on four differ’le"‘nt locations in order

to check the contamination of ground:water. °

. I . ' D . = ' l 'I v I .l..‘ ~ . . : -
Ms. Saksh Sawhney, District - ‘Er.Shyam Lal Gupta, = Er. Jatinde} Pal Singh,
Magistrate, Patiala ' Superintending Engineer, Executive Epgineer, Municipal
Municipal Corporation, Patiala, Corporation, Patiala

Singla,

Er. J.P. Meena, Scientist D, CPCB, _ Er. Gurkaran Singh, Assistant "
Reglonal Office, Chandigarh Environmental Engineer, Environmental Engineer, PPCB,
PPCB, Patlala Regional Office, Patiala
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A

3
The Principal Secretary to Govt, of Punjab, -

Department of Local Government,
Chandigarh,

1 Act, 1986 for
Directions under Sectlon 5 of Environment (Pmt‘;‘:t;:r') 2016 regarding
implementation of the Solid Waste Management 1Rules,
Fire Incidents at MSW Dumpsltes,

CP-99/143/2021-UPC—|l-HD»CPCB-HO/l_‘S?Gdated 26.05.2022,

* L ifiec
Whereas, the Ministry of Environment, Forest & Climate Change has notifiec

Solid Waste Management Rules on April 08, 2016 which inter-alia state procedures for

Solid Waste Management

.
?

And whereas, in accordance with Rule 11(d) of the Rules, it is the duty of the

State Urban Development Department to ensure implementation of provisions of these

Rules by all local authorities

.
’

And whereas, in accordance with Rule 15(a) of the Solid Waste Management

(SWM) Rules, 2016, the local authorities and Panchayats should prepare a solid waste

management plan as per state policy and strategy on solid waste management within six
months from the date of notification;

20186, the local authorities and Panchayats shall ensure that the operator of -

And whereas, in accordance with provision of Rule 15(zd) of the SWM Rules,

2 ftacility

provides personal protection equiprment including uniform, fluorescent jacket, hand gloves,
raincoats, appropriate foot wear and masks to all workers handling solig waste and the
same are used by the workforce;

is one of the major causes for public nuisance due to frequent fire

And whereas, MSW is being disposed of unscientifically in most cases which

incidents, foul odoy i

generation of leachate and other adverse environmental impacts;

And whereas, several fire incidents have been reported recently at Ghazipur

& Bhaisawa dumpsites in Delhi, Manesar in Haryana and Ludhiana in Punjab,

on environment and related health hazards, People living in and ar

And whereas, fire incidents at dumpsites may lead to severe adverse impact

ound the dumpsites are

likely to be affected due to the frequent outbreaks of fire,

And whereas, Hon’ble NGT in QA No. 286 of 2022, in reference to News jtes,

published in The Indian Express dated 20" April, 2022, titlad 7 Charred to death in fire
near Ludhiana dumpsite” has directed CPCB to collect information about garbage
dumpsites from all States in respect of atleast Metro Cities and issye statutory directions /

guidelines

for preventing such fires and handling them effectively if they take place

specifying serious consequences of delay in dealing with the issue, in violation of bindin;

rules.

-
#

SIEYT T4, AT 95, Ul - 147001 Contd....
Vatavaran Bhawan, Nabha Road, Patiala - 147001
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And whereas, as per the information available in the Board, thero are total

143 dumpsites in the state of Punjab.

And whereas, as per Guidelines for Disposal of Lepacy Waste (Old tunicipal
Solid Waste) issued by CPCB, it is important to carry out comprehensive risk assessment
and develop onsite emergency plan which should be kept handy prior to commencement

of dumpsite bio-remediation & bio-mining;

And whereas, the Board had issued following directions vide letter Mo
EPA/21/543 date 01.03.2021 to the Department of Local Government, Punjab regarding
bio-mining of Legacy Waste to submit action taken report within 15 days:

AT

The Department of Local Government shall provide complete list of legacy wasic
dumpsites in the State as per format enclosed to the Board.

The Department of Local Government shall ensure that necessary action for bioc-mininz
and bio-remediation of these dumpsites is done by the concerned local autharities i
compliance with provisions of Solid Waste Management Rules, 2016.

The Department of Local Government shall ensure that concerned local authorities
engaged in the bio-mining process of legacy waste shall follow procedures as per CPCE
Guidelines for disposal of legacy waste with specific compliance to the following points:
Analysis of various screened fraction materials i.e. RDF, fine earth/bio earth etc

L

(5]

1.
prior to its disposal/utilization.

Preparation of plan for utilization/disposal of screened fractions.

Adequate provisions for leachate treatment.

Maintenance of records/documents for disposal/utilization of the RDFs or fine earth

il.
iii.
.

and other materials.
The Department of Local Government shall ensure that the local bodies prepare time

targeted action plan for bio-mining/bio-remediation of these dumpsites in compliance
with points listed above. The timelines as specified in Solid Waste Management Rules,
2016 and Hon'ble NGT Directions on the matter are to be adhered to for remediation of

‘4‘.)

these sites.
The Department of Local Government shall ensure that no fresh waste is disposed at

these dumpsites and local authorities make proper arrangement for management of

J:“E

fresh solid waste.
The Department of Local Government shall ensure that atleast one legacy waste

dumpsite is remediated in the State, which can be considered as madal for comphance
for other legacy waste dumpsites in non-attainment cities (NAC).

And whereas, the action taken report with respect to above mentioned
directions has not been received fram the Department of Local Gavernment. till now

And whereas, Hon'ble NGT in its Order dated April 22, 2022 in O A Mo
288/2022 regarding News itern published in the Time of India dated April 22, utled "0 h
Another long-drawn eifort to douse fire at Ghazipur landfill” has stated that dumpsit
be considered as isolated and vulnerable site which require On-site and Off site §i

£ N

Y4
L

other disaster management plans,

o
Lorylal
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: based on inspected
And whereas, CPCB made the following observations

5 1ol oult;
various dumpsiles, where bioremediation of legacy waste Is being carried o
. solid waste continued to be dumpad at these dumpsites. .
i Fire incidents have been reported at locations where fresh waste is &
. Inaccessible slopes of garbage were observed ' spuiment of Erseh
. No standard overating plan in place for prevention and manageme
dumpsite fires. A < &t
Csusi: of fire incident reported is excess release of Methane fo‘MJ gds ff“t' :S
shoerobic decomposition of the bio-degradable organic waste, high temperature
and dry atmospheric conditions.
Vi. - Partial fencing with barbed wire provided at the boundary observed.
Vi, Police patrolling the site not observed,
Vil No fire tender observed at sjte,
ix. Anti-Smog Gun have been instafled which were not found in use;

And whereas, Cpca vide letter po. CP-99,/143/2021-UPC-II-HO-C?CS—
A0/1576 dated 26.05.2027 has issued Directions to the Punjab Pollution Coniro Board
under Section 5 of Environment (Protection) Act, 1986 for implementation of the Solis
Waste Management Rules, 2016 w.r.t, fire incidents at solid waste dumpsites.

And whereas, Ministry of Environment & Forest, Govt. of India vige
notification 5.0. 327(E) of 10.04.2001 has delegated powsers vested under section 5 of ths
Environment (Protection) Act, 1986 (29 of 1986) ta the Chairman, State Pollution Contraol
Soz7ds/ Committee to issue directions to any industry or any local or othar autherity for
the viclation of the standards and rules relating to Municipal Solid Was

the Environment (Protection) Act, 1986.

te notified undar

Now, the Chairman, Punjab Pollution Contro| Board in exercise
delegated upon him by the Ministry of Environment, Forests ang Climate ch
India, New Delhi, issues the following directions u/s 5 of Environment (

86:;

of the powers
ange, Govt. of
Protection) Act,

Lo

1

1) The Department of Loca Government sha|| Provide updated
Directions dated 01.03.2021 issued by the Bgarg regarding big
Department of Local Government, |t js to be ensured that updated informasi
'2ast all Metro cities is provided in accordance with Hon'ble NGT Directions

2} The Departmen: of Local Government to conduct Comprehensive s} assessmens
studies and accordingly prepare detailzd On-site Emerp,enc,y Plan for aach dumpsite

located in their jurisdiction addressing the following ISSUES: '

a. The onsite emergency plan to coyer potentia| risks/

emergencies dye to fire
opnoxious / flammable emissions, odour,

vector borpe diseases, rodents bird

nuisance, seasonal affects I.e. summer / winter / Mmonsoon (rainy season) and 2|
other potential risks at the dumpsites,

b, The onsite emergency plans g address the worst Rossible case Scenanios preferabiy
using appropriate risk A55essment Softwares Covering any or all of the potential
emergency issues/ SCEnarios cited abave

“j Cantd....




LV ]
—

MM IS B trsamets s NPV s

c. The on-site emergency management plan to cover likely affected geographical ares

including population, flora & fauna In and around the dumpsites.

d. The on-site emergency plan to contain detailed remedial measures both hardware
and software based for mitigating varlous emergency situations, which should
finally be available with respective control rooms and on-site emergency notice
boards.

The Department of Local Government to prepare the on-site & off-site (or update off-

site) emergency management plans preferably through an expert agency on the

subject.

The Department of Local Government shall implement the following interim measures

on priority till the time On-site/Off-site Emergency Plans are prepared and

implemented:

a. Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio-
remediation is being undertaken. Organic waste from slaughter house, fish market
etc., industrial waste not to be disposed at the dumpsite. It is to be further ensured
that industrial waste / E-Waste / Lithium battery is not dumped at the site. Waste
that is being unloaded at the site should be examined visually for potential fira
cources fire sources when located, should be neutralized with cover material
immediately. Emergency tipping area to be provided to set aside from the
immediate working area where incoming loads of material known to be on fire or
suspected of being so can be deposited, inspected and dealt with. Adequate
compacting of waste to be done to minimize formation of air or methane pockats
which can lead to subsurface fire at site.

b. Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to bc
installed at site so that area with high methane concentration can be identified and
preventive actions be undertaken. Further, temperature at windrows to be
monitored with non-contract infrared thermometer (as used for monitoring human
body temperature under COVID circumstances) and records be malntainec; for any
major deviations. The temperature is to be in the range of 350C to 590C. Treated
leachate /water to be sprayed on the waste when rise in temperature is observed at
the bioremediation site. Suitable mechanism to be in place. Installation of CCTV
cameras at the site and provision of fencing & frequent patrolling to be done fo;
checking unauthorized entry at dumpsite.

¢ Arrangements for fire Extinguishing: Arrangements for adequate storage of sand
chemical fire extinguishing medias such as foam or powder at site to be made &
douse fire in case a fire incident is reported. Usage of water for dousing fire to ne
avoided. Isolation and allowing rapld natural burnout or smothering with soil to oo
done for dousing dumpsite fires. Dedlcated fire tenders (prc{:rnh[\; chemical
extinguishing media) and adequate fire safety measures are to be deputed
specifically during summer season when dumpsites fire 15 more likely to take place
All mabile equipment or vehicles should be fitted with fire extinguisher and spack
arrester.

"‘f Contd
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ipment to be provided

=

Health & Safety of Workers: Firo protection measures and safety equ R T e——
te ali workers at the site and checked before entry to the dumpsite. ka?rs ,“J Uc-trm:i}
for detection of fire and necessary action to be taken in case of fire. periodic training of
warkers be conducted in Safe handling of Waste, PPE's, Health & Safety issues etc. .

¢ Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire acigants
W dumpsites. Quarterly, Fire Safoty and Hazardous Emissions Audits to be conducted.,

The Department of Local Government is hereby directed to submit action taken
‘eertwitiun 10 days for Action Point listed at No. 5 above. Action taken report for Point fo. |
10 % 10 be provided within 20 days of receipt of these Directions.
WAy 2 T DY
(Prof. (Dr.) Adarsh Pai Vig}
Chairman '}-';-

gndst.No. %‘bé Dated Iﬁ_]‘ ,3 l\“,f.ﬂ.f-'

A copy of above is forwarded to the Member Secretary, Central Pollution Contral
card, Parivesh Bhawan, East Arjun Nagar, Delhl-110032 w.r.t. to letter no. CP-89/143/202:2
< PC-1-HO-CPCB-HO/1576 dated 26.05.2022, for information please.

tr
.EI.I

W2 Ny i e

ti’ (Prof. (Dr.) Adarsh Pal Vig)
Chairman Ly

Endst.No. % c;—,lf_ Dated |

A copy of above is forwarded to the Secretary to Government of Puniab,
epartment of Science, Technology & Environment, Chandigarh, for information please.

W% wd Moo
éf (Prof. (Dr.) Adarsh Pai vig)

“ Chairman
Endst.No. Qcﬁ ’ZL\ Dated___[T D )-.1'1___

A copy of above is forwarded to the following for information and necessary

aLliion:

1 €

he  Chief  Environmental  Engineer,  Punjab  Pollution  Control  Board
Patiala/Ludhiana/Jalandhar & Bathinda.

The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office, Jalandhar
Bathinda, Amritsar, Patiala-1/2, & Ludhiana-1/2.

The Environmental Engineer, Punjab Pollutlon Control Board, Regional Office, Patiala
Sangrur, Batala, Amritsar, Hoshiarpur, Bathinda, Faridkot, Mohali, Roper, Fatehgach Sanib,

thar-i/It ana Ludhiana-1/I/I/IV, with & request o coordinate with the concerned

s

al il

i "y oy i = 7 E ek -
ity for ensunng compliance of the directions

"-'1\'\:_}: “‘"‘;1',. 1“:\

t[ {Prof. (Dr.) Adarsh Pal Vig)
“ Chalrman L 8
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101===. PUNJAB POLLUTION CONTROL BOARD |
IS Vatavaron Bhawan, N ‘
“&f}"” awan, Nabha Road, Patiala - 147 001 !
| Phone No, 0175-2215002, 221579 . i A
| Fax:0175 ~ 2202672, PDX: 0175- 2227915, v 4 Emall ---vf;!flﬂhu]@P.rnn!!_-.crlfﬂ
| N n el weesvnppel govin
T .!,{n:-(HQ-S)fzozzfn.i.»}'hl (J st g:.i Dﬂt(}[’ ....... .I..‘h%,! w [ =
B 1352 | Sty >
tegd
10
1. The Commissioner,

Municipal Corporation (as per lst)

(2]

The Executive Officer,
Municipal Council / Nagar Panchayat (as per list)

Subject: Directions u/s 5 of the Environment (Protection) Act, 1986 for
implementation of the Solid Waste Management Rules, 2016 regarding
fire incidents at MSW dumpsites.

Ref: CP-99/143/2021-UPC-1I-HO-CPCB-HO/1576 dated 26/5/2022 and
PPCB letter no. 805 dated 19/7/2022,

It is intimated that Central Pollution Control Board (CPCB) vide its letter dated
26/5/2022 has issued directions u/s 5 of Environment (Protection) Act, 1986 for implementation
of the Solid Waste Management Rules, 2016 regarding fire incidents at MSW dump sites (copy
enclosed). Accordingly, the Deptt. of Local Government was directed vide Board’s letter dated
16/7/2022 (copy enclosed) to ensure the compliance of the said directions and submit the Action
Laken report.

1t is further intimated that the matter is being reviewed by Hon'ole NGT in O.A.
ne. 786 of 2022 titled as “News item published in the Indian Express dated 20% April, 2022 utlea
"7 Charred to death in fire near Ludhiana dumpsite” and Action taken report in the subject maltier
has been sought vide order dated 25/7/2022 (copy enclosea).

You are, Lherefore, requested to take necessary action and ensure the meticLious
compliance of the said directions.

DA/- As ahove (Through e-mail).

p%b
Environmental Engineer (HQ-3/3)
for Chairman

- k e
Endst no\ﬁ‘ogf I‘L\- Through e-mail Datﬂd----‘-\--iL]-.[l?-"'

A copy of the above Is forwarded Lo the followings for information and nacessany
action please:
; The Chief Enviranmental Engine

) wraritcar & Patiala. _ . e oy
y g . Jonal Office, Patuaia-
rhe Senior Environmental Engineer, fPunjab Pollution Contro! Board, Jonal Qmcea, Paua

rribear B :
/11 / Jalandhar [ Ludhiana-1 / 11} Amritsar & Pﬁutmla. A — -
o B ropmental Engimecr, Punjat Pattution Control Board, Regionat Qrtice, Matidia
e Environmentad i Sy , : S . il i TN
¢-marur / Hoshiarpur / Batrinda / Faridkot / Jalandhar-1 / I / Ludhiana-1 7L
e _:|||J'| LT el Y an , e g .
Fatehgarn Sahib Batala / Mohal / Amritsar & Hopat

0
DA~ As above ~ \ Qf‘,‘f‘}y*" :

P VY 115
Enuironmcﬁml Engm&r (HQ-3/3)
(. for Chairman

er, Punjab Pollution Control Board, Jalandhar / Ludhiana
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The Commissioner, -y rl#p*/l;?__ 5 |
Municipal Corporation, S T505) KT AORCONN 1 A 5 / ’r}/f n P
patila 27/9/2 3
G f
Subject: Proceedings of the personal hearing given on 08/06/2023 by the Chairman o

the Board to M/s Commissioner, Municipal Corporation, Patiala w.r.t ficiEhee: 1
issue directions u/s 5 E(P)Act, 1986 for violations of the provisions of Solid Waste
Management Rules, 2016.

Following were present: W

From the PPCB side: ' | ,..1//)_._)‘}
L Er.G.S. Majithia, Member Secretary, e
2. Er. Sandeep Bahl, Chief Environmental Engineer (P) 73'\ d
3

Er. Lavneet Kumar, Senior Environmental Engineer (ZP-1)
Er. Garima Garg, Asstt. Environmental Engineer, RO, Patiala
From the Industry's side:
1, Sh. Naman Markan, Joint Commissioner, Municipal Corperation, Patiala
Sh. Rajinder Chopra, Superintending Engineer, Municipal Corporation, Patiala
Sh. Harvinder Singh, Sanitary Inspector, Municipal Corporaticn, Patiala

§EN

12 !\J

Asstt. Environmental Engineer, Regional Office, Patiala bring out the notice that
the timelines for compliance of various activities laid down in Solid Waste Management Rules,
201G, as well as extended times fixed by the Hon’ble National Green 1 ribunal have already lapsed.

In O.A No. GO6 of 2018 titled as “Compliance of Municipal Solid Waste
Management Rules, 2016" came up for hearing before the Hon’ble Natianal Green Tribunal on
10.C1.2029, wherein the Hon’ble National Green Tribunal issued certain directions, the relevant
part of which is as under:

2. Inview of the fact that most of the statutory timelines have expired and directions of the
Hon’ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules,
2016 remain unexecuted, compensation scale is hereby laid down for continued failure
after 31.03.2020. The compliance of the Rules requires taking of several steps mentioned
in Rule 22 from Serial Mo. 1 to 10 (mentioned in para 12 above). Any such continued failure
will result in liability of every Local Body to pay compensation at the rate of Rs. 10 iakh per
month per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body
for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body
from 01.04.2020 till compliance. If the Local Bodies are unable to bear financial burden, the
hability will be of the State Governments with liberty to take remedial action agamnst the
erimng Lecal Bodies, Apart from compensation adverse entries must be made in the ACRs
Gt ihe CEO of the said Lecal Bodies and other senior functionaries in Department of Urban
Jevelopment ele. whao are responsible {or compliance of arder of this Tribunal.

¥ Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of arder of this
Tribunai dated 17.07.2019 in O.A. No, 519/2019 para 2853 even though statutory timeline
for ‘completing” the said step s till 07.04.2021 {as per serial no. 11 in Rule 22), which

Lal,

direction remains unexecuted at mest of the places, Continued faifure of every Local Bady
on the subject of cornmencing the work of lagacy waste sites remediation from 01.04.2020
ull complianes will resull in liability to pay compensation at the rate of Rs, 10 lakh per
manth per Local Bady tor population of above 10 lakhs, Rs. 5 lakh pucrmonth per Local Bady
for population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Bady.
If the Local Bodic: sre unable to bear financial burden, the hability will be of the State

Governments with Liberty to take remedial action against the erring Local Bodie . Apart

from compensation, adverse entries must bo made in the ACRs of the CEQ of the said Loeal

i
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Bodies and other senior functionaries in Department of Urban Development etc. who arc
responsible for compliance of order of this Tribunal,

CPCB vide its letter no. 1576 dated 26.05.2022 has issued directions u/s 5 of
Environment (Protection) Act, 1986 for implementation of Solid Waste Management Rules, 2016
w.r.t. fire incidents at Municipal Solid Waste dump sites to the State Pollution Control Boards,
which was forwarded to the Department of Local Govt. vide Board's letter no. 805 dated
19.07.2022 to ensure compliance of said directions and to submit the action taken report.

The said directions issued are reproduced as under:

1. The Department of Local Government shall provide updated information w.r.t Directions
dated 01.03.2021 issued by the Board regarding bio-mining issued to Department of Local
Government. It is to be ensured that updated information w.r.t at least all Metro cities is
provided in accordance with Hon'ble NGT Directions.

2. The Department of Local Government to conduct comprehensive risk assessment studies and
accordingly prepare detailed On-site Emergency Plan for each dumpsite located in their
jurisdiction addressing the following issues:

a) The onsite emergency plan to cover potential risks/ emergencies due to fire, obnoxious
flammable emissions, odour, vector borne diseases, rodents, bird nuisance, seasonal
affectsi.e. summer / winter / monsoon (rainy season) and all other potential risks at the
dumpsites.

b) The onsite emergency plans to address the worst possible case scenarios preferably
using appropriate risk assessment softwares covering any or all of the potential
emergency issues/scenarios cited above.

¢) The on-site emergency management plan to cover likely affected geographical area
including population, flora & fauna in and around the dumpsites.

d) The on-site emergency plan to contain detailed remedial measures both hardware and
software based for mitigating various emergency situations, which should finally be
available with respective control rooms and on-site emergency notice boards.

2) The Department of Local Government to prepare the on-site & off-site (or updawe off-
site) emergency management plans preferably through an expert agency on the subject.

f) The Department of Local Government shall implement the following interim measures
on priority till the time On-site/Off-site Emergency Plans are prepared and
implemented:

3. Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation is
being undertaken. Organic waste from slaughter house, fish market etc., industrial waste not
to be disposed at the dumpsite. It is to be further ensured that industrial waste / E-
Waste/Lithium battery is not dumped at the site. Waste that is being unloaded at the site
should be examined visually for potential fire sources fire sources when located, should he
neutralized with cover material immediately. Emergency tipping area to be provided to set
aside from the immediate working area where incoming loads of material known to be on
fire or suspected of being so can be deposited, inspected and dealt with. Adequate
compacting of waste to be done to minimize formation of air or methane pockets which can
lead to subsurface fire at site.

4. Monitoring at dumpsites: Methane Gas Detectors (on downwind side) ta be installed at site
so that area with hiph methane concentration can be identified and preventive actions be
undertaken. Further, temperature at windrows to be monitored with non-contract intrared
thermometer (as used for monitoring human body temperature under COVID circumstances)
and records be maintained for any major deviations. The temperature is ta boem the rangpe of
350C to 550C, Treated leachate /water to be sprayed on the waste when rise in Icmum:;uu(-
is observed at the bioremediation site. Suitable mechanism to be in place. lm.tnllnuon. af CCT\
cameras at the site and provision of fencing & frequent patrolling to be done for checking
unauthorized entry at dumpsite

5. Arrangements for fire Extinguishing: Arrangements for adequate storage of sand/ chemical
fire extinguishing medias such as foam or powder at site to be made to douse fire in caze o
fire Incident is reported. Usage ol water far dousing fire to be avaided Isolation and allowins



i cinp dumpsite
g with soil to be done for dousing

stinguishing media) an
season when dum

rapid natural burnout or smotherin

" Dedicated fire tenders (preferably chemical
measures are to be deputed, specifically during
likely to take place. All mobile equipment or ve
and spark arrester.

6. Health & Safety of Workers: Fire protection measures and safety ©
10 all workers at the site and checked before entry ta the dLunp:;itt.'..
for detection of fire and necessary aclion La be taken in casc of f|re.l
workers be conducted in Safe handling of Waste, PPE's, Health & Safety issues etc.

to be conducted to prevent fire accidents at
e,

summer
hicles should be fitted

quipment to be prowdec}l
Workers to he trainet
periodic training of

7. Mock Drills & safety audits: Periodic mock drills i
dumpsites, Quarterly, Fire Safety and Hazardous Emissions Audits to be contiuc

mit action taken report

0

The Department of Local Governmaent were directed tasu e
within 10 days for Action Point listed at No. 6 above, Action taken report for Point No. 1 to 5t
be provided within 20 days of receipt of these Directions.

All the Commissioners of Municipal Corporations/Executive Officers, Municipal
Council/Nagar Panchayat of the State were informed about the above directions vide Boards
letter no. 1340-1507 dated 14.09.2022 and were requested to submit compliance.

No action taken report/reply w.r.t. above directions issued u/s 5 of Environment
{Protection) Act, 1986 for implementation of Solid Waste Management Rules, 2016 w.r.t, fire
incident at Municipal Sciid Waste dump sites has been received from Municipal Corporation,
Patiala till date.

A news item was published in “The Tribune” dated 16.04.2023 regarding burning
of solid Waste at old dump site near Choti Naddi, Sanouri Adda, Patiala,

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjezv
Kumar, Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal
Corperstion, Patiala. During visit, solid waste dumped at the site was found burning. The
Municinz! Corporation, Patiala officials informed that the site was old dumping waste site and
the firz occurred due to methane production from the decomposition of said waste as well as

fuz to rise in ambient temperature, resulting in occurrence of fire naturally on dumped waste.
It has now been proposed to initiate action against the Municipal Corparation,
Fatizla u/s 5 of Environment (Protection) Act, 1986 for the violation of provisions of Salid Waste
Managzment Rules, 2016, Accordingly, notice to issue directions was issued vide Board's lettor

Chairman of the Board on 29.05.2023, which has been postponed to 02.06.2023.

On 02.06.2023, no officer/official from the M.C., Patiala looking after the solid
waste management appeared before the Competent Authority, as such, the Chairman of the
Board decided that Municipal Corporation, Patiala shall be given another opportunity of personal
hearing on 08.06.2023 and nodal officer of Municipal Corporation, Patiala responsible for
comphance of Solid Waste Management Rules, 2016 shall attend the hearing on 08.06.2023 a

120 2 before the Chairman of the Board,

i
; t

The representative of M.C., Patiala informed that bioremediation of legacy waste at
caid old dump site has been 90% completed by M/s Akansha Enterprises Ltd. and remaining
waste chall be bio remediated within few imonths, He further infaormed that the said fire incident
orcurred due to sudden rise in temperature and generation of pases, however, the Municipal
Corporation Patiala has controlled the said fire Further, the MCI' s conducting periodic moch
deitls ot the dump site ano prepared an exit planan case of ecmergency Further, herbal sapitizer
and fatathiine dust spray is also being spryed on the garbage to control the smell emanated
from the waste at dump site It is further informed that frosh waste ponerated from vanous
house hold of the city s seat 1o 6 no. MREs of the city for processing s is not betng dispose at
sard dump site. They have submitted weiiien teply inthis regard

After hearing the officers of the Board and the reproscntative of the project. the
Charman of the Board decided as under:

r! o v1[_: ] - P e, 1 3 - 5 .y ’ - 1 1 H i
1) Thel F‘ shqil Jullumt comprehensive action plan for bieremediation of remaining legacy

wotte with timelines, within one month.
2} The MCP shall cisure that no such hire incident shall accur i the future otherwise, the
Board shall imposed Environment Compensation of suitable amount without any turther
gpportunity

fires.

d adequate fire safety
psites fire is more
with fire extinguisher
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3) The E_nvironmental Engineer, Regional Office, Patiala shall verify the contentions made by
the industry in its reply as per rules and regulations and submit its concrete
recommendation within 15-days. _

4) Further acticn will be taken after receipt of report from Regional Office.

You are, therefore, requausteid (v comply with the aforesaid decisions of the

o personal hearing well within the prescribed time period.
i
=

- f-‘ -
Environmental Engineer
for & on behalf of the
Punjab Pollution Control Board

Endst. no. 6(4'}} Dated 9’}1!5 %

-------------------

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Patiala. It is requested to verify the compliance made by the
industry and shall submit further report and recommendations well within the prescribed time
period. :

Environmenta
for & on behalf of tha

Punjab Pollution Control Board

\
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List of MRE Ce nters

1)
2)

SANOURI: ‘ADDA NEARREHRI! 'MARKET,
BISHAN' NAGAR NEAR CHOTTI NADI,,

3) JHILL

)1 NEAR GOVIT PRESS SIRKINDIROAD;,
5) 21:NO PHATAK.

6)

FOEAL POINT NEARISK.ENGINEER TILE EACTIORY.
REMEDAT!ON PLANT'PROJECT 'SANOURI ADDA DUMEP /'GHORI 'GATE DATE ‘OF AGREEMENT
2020/ RS/-.6!80, CRORES'STILL, NOTFUNCTIONAL WHIGH WAS/SET UP TO/CLEAR THE IDUMP SITE

WASTE . IT MAY' BE LOOKED! INTO' AND! IMAKE (T' PART (OF IREPORT BEING SUBMITTED TO
NATIONAL GREEN TRIBUNAL (| NGT).

YEAR 2023 JANURAF
/ MARRIGE PALA‘E
Dj_Sﬁ'os-Au:ciﬁ--w-‘AS T

=L R i S

'ZION A_Gﬁ_[NST:IT FOR N@N C@MPILANCE G)NLY
'H@.‘ THAT THESE MRF (CENTRES. /ARE WORKING. IF

THESE MRF cs TRE”:?V: ORKPRO LHLY THERE: SHOULD/BE NO'WASTE BEING TRANSFERRED TO

=

OF AGREEMENT WITH MUNICIPAL
’F WET AND DRY WASTE [NOR THE
EMEN -TING WASTE IOF THE CITY TO THE
AS| PE \G THEIR @TAL CONNIVANCE IS LEADING TO
ENV]ORMENTAL DISASTER WITH, CONNIVANCE FOR MUTUAL BENEFITS OF OFFICIALS. THIS
MATTER NEEDS TO BE LOOKED: INTO|SERIQUSLY AS T WOULD EFFECT ALL THE PRESEND /AS
WELL AS FUTURE GEN :

AND ALSO/ CHECK THE LOG BOOK; OF RIN PEZQ'METER OR /ANY R D
INSTALLED [F ANY BY MUNICIPAL CORP: QF.t;ixlT?l‘.@‘N';E-',‘ﬂﬁ&@:?“‘f‘-".@‘mﬁ@ﬁaF-T}:{rs%ib?lﬂi“’?E-'SW IS

POLLUTING THE GROUND WATER»,

THE BIGGEST QUESTION: HERE 1S, THAT IF IMUNICIPAL €ORPORATION CAN CHALLAN PEQPLE
FOR VIOLATION. OF NORMS! WHO WILL CHALLAN THE IMUNICIPAL CORPORATION FOR
VIOLATION OF NORMS. A

ATTACHED : COPY OF OTHER NEWS PAPERS: NEWS ARTICLESOF CHALLS ISSUED BY MUNICIPAL
CORPORATION , PATIALA. i

DAVINDERPALSINGH , H.NO 94 NEW OFFICERS COLONY, PATIALA (PB)

M:9316433434

COPY TO' NGT FOR REFERENCE ORDER INO, 434/2023DAVINDER PAL SINGH VS STATE OF

PUNJAB .
DATED : 24/08/2023/AND PRESENT AT THE LOCATION AS FER/DC PATIALA LETTER 767/LBC-4.
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(arbage burning continues unabated

TRIBONE NEWS SeRvicn

DATIALA, DECOMDHIRY4
Amidrising pollution levels
due to the burning of paddy
straw and garbage in {le
opan,.the Municipal Corpo-
ration hus fatled {o c¢url
burning of waste at (e
dumping  ground  near
Sanauri Adda,

The garbage cleared from
the originnl dumping site
adjacent to Saauri Adda is
now being dumped adja-
cent to:Chhoti Nadi,

MC pfficials said the
oflice lacked enoughmate:
yal  recovery  facility
(MRF)Ycentrestosegregite
the waste collected. from

colleetors  are

gurbage
dumping waste adjacent to
Chhol Nadi."

The garbage is burned at
times and the smoke it
‘emanates makes il worse

for the residents of nearby

A residemt sald, “The
garbage at the site is
burned deliberately. The
waste at the Sanauri Adda
dumpsitewas earlier burnt
in the same way, MC ofTi-

cidlshave failed tokeep the

the city. An afficisl said, colonies of Arain Majra, blatant violation'in check,”

“We sre'sbout to.complete  Ghaloric  Gate, Sanjay  MCCommissioner Aaditya
the bioremediation proj» ‘Colony, Mej Bagh Colony Uppal said b would get the
ect. Only unauthorised .and@thers. matter chedked.

amr.-. T_hu., 150@'cembé‘r 2822 - ' _ B&
PATTATA httpss//epaper . tribuneindia. comn/e/71139632 =

ed forburning waste in open

PATIAT . WOVEMDERTE
Snzulfed in smog due o the
buring of oop residue, Bursl:
inz of Grecackess and ather
Tezsonz. the Muniicipal Corpo-
m=ticn BC) has now started
issuing challans for burning
waste 1n Gpen. The violation
vncheeked inthe past, '
£ MC team today issued 3
challan 15 2 resident near
Zumar Sabhz Schod) on the

Ans

RN
the

A resldent was found buming waste In an open plot or
Rajpura road, 1msune £no1o

Rezjpurz road where he was
found burzing waste in an
open ploL.

An officia) said burning of
anykind of waste in open isa
violation of norms. “Anyone
found burning waste can be

1ssucd a challanas per sanita-
ton bylaws. In case the fine is
not paid, the mafler ean be
sent 10 fhe loenl court fov cljs-
pazal," the official said,

MC Commissioner Aditya
Uppal gaid, "Theteam visited

= gty

the ares near Kumar Suabha

Sehoal and Gued the ndivid-
ual forbuming waste, metud-
ing eleetmeity wives.” He g
this MIC will contie N
ehallans lae sueh viglsoons o
the (Uit as well, — TN

s
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VS22 S0 10 PRy Yahon Mail - Action ey, Repon of the Joint Commttes, in comgiigngs ¢

tionzl Gree:

: » ' : ia f Hon'ble Nat
Action taken Report of the Joint Committee, in compliance o E & Pigviendtae Baf €
\rbunal (NGT) orders dated 01.08.2023 in 0.A. Mo, 434/2023 titled 25 Davindz: »» *

Vs State of Punjab. &V

. Y.ahoo (eero_patiala@yahooc.com)
Judicial-ngt@gov.in
msppcb@grmail.com: sloppcbpta@gmail.com; ppcbsee_7p1Gyzhoo com

e Friday, October 13, 2022 at 10:08 AM GIMT+5:20

A B B i
cespecied Sir/ idadam

i rzizrence o subject cited matter, olease find enciosed/attached herewith Action Taken Report (i ssarcoise
DL of the Joini Committee, in compiiance of Hon'ble National Green Tribunal iNGT, orders dated 1,92 202
O.A 43412023 titled as Davinder Fal Singh Vs State Of Punjab.

“in Reauards

F=vironmental Engincer

Far Member Secretary

“uriab Pollution Control Board.
Patinie (Punjan )

Caviommental Ensimecr
Funab Poliuting Control Bourd,

£

Poemal Offce, Patinia

Rehor aken Beponpdf
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SEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
!

sand Bl

Original Application No. 434 of 2023

Davinder Pal Singh

Applicant(s)

Versus

State of Punjab & Ors.

Respondeni(s)

Reply of Er. Rohit Singla, Environmental Engineer on behalf of

Member Secretary, Punjab Pallution Control Board in compliance of order dated
08.11.2023.

Respectiully Showeth

2)

Briefly stated, Sh. Davinder Pal Singh, resident of Patiala has filed a
complaint alleging that the Municipal Corporation, Patiala is violating the
Selid Waste Management Rules, 2016 and orders passed by Hon'ble
Tribunal with regard to the ban on burning of waste in open places and bulk
waste burning in landfill sites in Patiala city. It is further alleged that regular
fires at the garbage dump site near Chotti Nadi in Patiala are causing
nuisance in the nearby area. The complaint was treated Original Application

No. 434 of 2023 by the Hon'ble National Green Tribunal.

The Hon'ble Tribunal vide orders dated 01.08.2023, constituted a Joint
Committee comprising of Central Pollﬁtion Control Board (CPCB), Punjab
pollution Control Board (PPCB), District Magistrate, Patiala and
representative of Commissioner, Municipal Corporation, Patiala to verify the
factual position and take remedial measures. Factual and action taken report
was sought from the Joint Commities. Punjab Pollution Conirel Board was

designated as nodai agency by the Hon'bie Tribunal.



ey
v

3) Thatin compliance to the orders dated 01.08.2023 of the Hon'ble National
. .xGreen Tribunal, the Joint Committee comprising of following officers visited

the site on 24.08.2023 along with Sh. Davinder Pal Singh applicant.

il

(8

Vi

Ms. Sakshl Sawhney, District Magistrate, Patiala

Er. Shyam Lal Gupta, Superintending Engineer, Municipal
Corporation, Patlala

Er. Jatinder Pal Singh, Executive Engineer, Municipal Corporation,
Patiala

Er. J.P. Meena, Scientist D, CPCB, Regional Office, Chandigarh

Er. Navtesh Singla, Environmental Engineer, PPCB, Zonal Office-1,
Patiala

Er. Gurkaran Singh, Assistant Environmental Engineer, PPCB,
Regional Office, Patiala.

The Joint Committee submitted its report to the Hon'ble Tribunal on

12.10.2023 through email dated 05.11.2023. A copy of the Joint Committee report

is-enclosed as Annexure-A for kind perusal.

4) That the action taken by Punjab Pollution Control Board against Municipal
Corporation, Patiala for improper handling, management and disposal of
solid waste was highlighted in para no. 4 & 5 of the Joint Committee report
and the same is reproduced below for kind perusal: '

“4. Action taken by PPCB:

i) In view of the directions of the Hon'ble National Green Tribunal
in O.A. No. 606 of 2022, environment compensation amounting
to Rs. 21 lacs (for a period from 01.07.2020 till 28.02.2022) has
been imposed upon Municipal Corporation, Patiala for non-
compliance of Solid Waste Management Rules, 2016 and
legacy waste remediation, out of which Rs. 9.0 lacs has been

deposited by the State Government on behalf Municipal
Corporation, Patiala.

i) The directions dated 26.05.2022 issued by CPCB were
forwarded to the Department of Local Govt., Government of
Punfab by PPCB [stter no. 805 dated 19.07.2022 {o ensure

compliance of said directions. The said directions are
reproduced as undsr:

1. The Department of Local Government shall provide
updated information w.r.t directions dated 01.03.2021
Ty

112



113

issued by PPCB regarding bio-mining issued to f! It is to
be ensured that updated information w.r.t at least all
Metro cities Is provided in accordance with Hon'ble NGT

Directions.

. The Department of Local Government (o conduct

comprehensive risk assessment studies and accordingly
prepare detailed On-site Emergency Plan for each
dumpsite located in their jurisdiction addressing the

following issues:

a) The onsite emergency plan to cover potential risks/
emergencies due to fire, obnoxious flammable _
emissions, odour, vector borne diseases, rodents, bird
nuisance, seasonal affects i.e. summer / winter /
monsoon (rainy season) and all other potential risks at

the dumpsites.

b)  The onsite emergency plans to address the worst
possible case scenarios preferably using appropriate
risk assessment softwares covering any or all of the
potential emergency issues/scenarios cited above.

c) The on-site emergericy management plan fo cover
likely affected geographical area including population,
flora & fauna in and around the dumpsites.

d) The on-site emergency plan to contain detailed

remedial measures both hardware and software based

for mitigating various emergency situations, which

should finally be available with respective control

rooms and on-site emergency notice boards.

e) The Department of Local Government to prepare the
on-site & off-site (or update off- site) emergency _
management plans preferably through an expert

agency on the subject.

The Department of Local Government shall implement
the following interim measures on priority till the time On-site/Off-
site Emergency Plans are prepared and implemented:

a) Disposal of Waste: Fresh waste not to be dispossed
at the dumpsite whers bio- remediation is being
undertaken. Organic waste from slaughter house,

R



b)

c)

fish market etc., industrial waste not to be disposed

at the dumpsite. It Is to be further ensured that
industrial waste / E-Waste/Lithium battery is not
dumped at the site. Wasle that is belng unloaded at
the site should be examined visually for potentlal
fire sources fire sources when located, should be
neutralized with cover materlal Immediately.
Emergency tipping area to be provided to sel aside
from the immediate working area where incoming
loads of material known to be on fire or suspected
of being so can be deposited, inspected and dealt
with. Adequate compacting of waste to be done to

minimize formation of air or methane pockets which

can lead to subsurface fire at site.

Monitoring at dumpsites: Methane Gas Detectors
(on downwind side) to be instah'ed at site so that
area with high methane concentration can be
identified and preventive actions be undertaken.
Eurther, temperature at windrows to be monitored

with non-contract infrared thermometer (as used for

monitoring human body temperature under coviD

circumstances) and records be maintained for any
major deviations. The femperafure is to be in the
range of 350C to 590C. Treated leachate /water to
be sprayed on the waste when rise in temperature
is observed at the bioremediation site. Suitable
mechanism to be In place. Installation of CCTV
cameras at the site and provision of fencing &
frequent patrolling to be done for checking
unauthorized entry at dumpsite.

Arrangements for fire Extinguishing: Armngsments
for adequate storage of saﬁd/ chemical fire
extinguishing medias such as foam or powder at
site to he made to douss fire in case a fire Incident
Is reported. Usage of water for dousing fire {o be
avolded, Isolation and allowing rapid natural
burnout or smothering with soil to be done for
dousing dumpsite fires. Dedicated fire tendsrs

114



115 !
(preferably chemical extinguishing media) and
adequale fire safely measures are fo be depuled,
specifically during summer season when dumpslles
fire is more likely (o lake place. All mobile

equipment or vehicles should be fitted with fire
extinguisher and spark arrester.

d) Health & Safety of Workers: Fire protaction

measures and safety equipment to be provided to
all workers at the site and checked befors entry to
the dumpsite. Workers to be trained for detection of
fire and necessary action to be taken in case of fire.
Periodic training of workers be conducted in Safe

handling of Waste, PPE's, Health & Safety issues -
ete.

e) Mock Drills & safety audits: Periodic mock drills to
be conducted to prevent fire accidents . at

dumpsites. Quarterly, Fire Safety and Hazardous
Emissions Audits to be conducted.

A copy of the said directions was forwarded to all
the Municipal Corporations/ © Municipal
Councils/Nagar Panchayats of the State vide PPCB
letter nos. 1340-1507 dated 14.09.2022, including
Municipal Corporation, Patiala for compliance.

Copr'es' of the letters of PPCB bearing nos. 805
dated 19.07.2022 and 1340-1507 dated 14.09.2022
are attached as Annexure-‘A’ & Annexure-'B’'
respectively.

5. Action taken by PPCB w.r.t. complaint

A news item was published in “The Tribune"
dated 16.04.2023 regardfng burning of solid Waste at old.
dump slte near Choti Naddi, Sancuri Adda, Patiala.

The site was visited by officers of PPCB on
17.04.2023 alongwith Sh. Sanjeev Kumar, Chief Sanitary
Inspector and Sh. Harwinder Singh, Sanitary Inspector of
Municipal Corporation, Patiala, During visit, solid waste
dumped at the site was found burning. Officials of the
Municipal Corporation, Patiala informed that the site was old

o



dumping waste site and the fire occurred due fo methane
production from the decomposition of solld waste as well as

due to rise in ambient temperature, resulting In fire In dumped
waste.

Municipal Corporation, Patlala was Issused
notice to issue directions u/s § of Environment (Protection)
Act, 1986 for the violation of provisions of Solld Wasle
Management Rules, 2016 by PPCB lelter no. 3749 dated
19.05.2023 along with an opportunity of personal hearing
before the Chairman, PPCB on 29.05.2023, which was
postponed to 02.06.2023 due to administrative reasons.

The personal hearing was held on 08.06.2023,
wherein, the representative of Municipal Corporation, Patiala
informed that bio-remediation of legacy waste at said old
dump site has been completed by about 90 % by M/s
Akansha Enterprises Ltd., Karnal and remaining waste shall
be bio-remediated within few months. He further informed that
the said fire incident occurred due .to sudden rise in
temperature and generation of gases. However, the
Municipal Corporation Patiala controlled the said fire. The
representative further informed that Municipal Corporation,
Patiala is conducting periodic mock drills at the dump site and
has prepared an exit plan in case of emergency. Herbal
sanitizer and Melathene dust spray is being done on the
garbage to control the smell emanated from the waste at
dump site. Fresh waste generated from various households
of the city is being segregated at 6 no. Material Recovery
Facilities (MRFs) of the city for processing and is nof being
disposed at said dump site.

It was decided by the Chairman, PPCB in the hearing that:

1) The Municipal Corporation, Patiala shall submit
comprehensive action plan for bioremediation of

remaining legacy waste with timelines, within one
month.

2) The Municipal Corporatien, Patiala shall ensure
that no such fire incident shall occur in ths futurs,
otherwiss, PPCB shall impose Environment
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Compensation of suitable amount without any

further opportunity.

3) The Environmental Englneer, Reglonel Office,
patiala shall verify the contentions made by the
Municipal Corporation, Patiala in its reply as per
rules and regulations and submit its concrete
recommendation.

The proceedings of the said hearing were
communicated to the Municipal Corporation,
Patiala, a copy of which is attached as Annexure-
Icl.!l

S) Thatafter filing of the report of the Joint Committee, the Hon'ble Tribunal was

6)

pleased to seek response from the respondents namely District Magistrate,
Patiala, Municipal Corporation, Patiala and Punjab Pollution Control Board
by passing an order dated 08.11.2023. The response of the respondent

Punjab Pollution Control Board may kindly be read in the following
paragraphs.

That in compliance of order dated 08.11.2023, it is respectiully submitted that
apart from the action taken by the Punjab Pollution Control Board as
highlighted by the Joint Committee in its report filed before the Hon'ble
Tribunal on 12.10.2023, the Municipal Corporation, Patiala was given
personal hearing before the Chairman of the Board on 24.01.2024 in
reference to the notice issued by the Board for directions u/s 5 of the
Environment (Protection) Act, 1986 for violation of the provisions of Solid
Waste Management Rules, 2016.

The hearing before the Chairman of the Board on 24.01.2024
was attended by Sh. Gurpreet Singh, Superintending Engineering, Sh. J.P
Singh Executive Engineer, Sh. Harvinder Singh, Sanitary Inspector on
behalf of Municipal Corporation, Patiala. The officers of Municipal
Corporation, Patiala stated that the Municipal Corporation has already
contacted M/s Thapar Institute of Engineering & Technology, Patiala to
conduct comprehensive risk assessment studies and to prepare detailed
on-site emergency plan for the dump site. A water tanker with fire brigade
has already been placed at dump site to douse the fire in case of
emergency, however permanent water hydrant systsm is yet to be

provided. The officers further informed that the company earlier engaged
for bio remediation of the legacy wasteis in the dispute with the Corporation

and Corporation has floated tender for engagement of

¥y
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for its bio remediation of the pending legacy waste. Corporation is having

“a_Zportable methane gas sensors; however, fixed detectors are yet be
installed. The officers informed that the Corporation has already floated
tender to provide fencing around the dump site as well as to provide
permanent gate at the site. Corporation has Installed two number
plezometers out of the 4 which Is to be installed as per the
recommendations of the Joint Committee. The officers requested to give
some time to complete the entire recommendations of the joint Committee
as well as provisions of the SWM Rules, 2016.

After examining the facts of the record and hearing the
Officers of the Board and representative of the Municipal Corporation,
Patiala, the Chaifman of the Board was of the view that Municipal
Corporation has not yet complied with almost all the recommendations of
the joint committee, not submitted any comprehensive plan for
bioremediation of legacy Waste, failed to deposit Environmental
Compensation imposed by the Board for violation of the SWM Rules, 2016
as well as no written reply submitted by the Municipal Corporation. Further,
the case is pending in the Hon'ble National Green Tribunal and action taken

report is to be placed in the Hon'ble NGT by the Board. As such, the
Chairman of the Board decided as under: -

a)  The Municipal Corporation, Patiala shall comply with all the
recommendations of the Joint Committee by 04.02.2024 and _
shall submit the compliance report in writing to the Board. MCP
shall be reheard before the Chairman of the Board on
05.02.2024 at 11:00 AM in his oﬁ'lce_ at Patiala.

b)  The Municipal Corporation, Patiala is to deposit Rs 40 Lac for
violation of the SWM, Rules 2016 for the period 01.07.2020 to
30.09.2023. However, it has deposited only 9 lac so far.
Municipal Corporatidn. Patiala shall deposit the balance amount

. of Environment Compensation of Rs 31 lac, immediately.

¢) The Municipal Corporation, Patiala shall apply to obtain

authorization as required under the Solid Waste Management
Rules, 2016, within 07 days.

d) In case of the failure of the decisions at sr. no. 1 to 3 by

Municipal Corporation, Patiala, the Board shall initiate legal
action against the Municlpal Corporation and its responsible
officers for non-compliance of the Enviranmental Laws.

9




)

Environmental Engineer, Regional Office, Patiala shall visit the
site to check the compliance by the Municipal Corporation,
Patiala well before the next date of personal hearing to be given
and submit its report during the course of hearing.

Environmental Engineer, Reglonal Office, Patiala shall also

ensure to submit the report to the Hon'ble NGT in the OA no.
434 72023 well in time.,

The copy of the proceedings be sent to the Deputy
Commissioner, Patiala with request to look into the matter

personally being the matter is pending in Hon'ble National
Green Tribune.

The proceedings of the hearing held on 24.01.2024 were
conveyed to the Commissioner, Municipal Corporation, Patiala
vide letter no.10568 dated 02.02.2024 for compliance and a
copy of the same is enclosed herewith as Annexure-B.

7) Thatthe Superintending Engineer, Municipal Corporation, Patiala vide letter
no. 1439-SEll dated 07.02.2024 submitted progress report and time lining for
completion of dump site to the office of Environmental Engineer, Punjab
Pollution Control Board, Patiala; A copy of letter dated 07.02.2024 of
Municipal Corporation, Patiala is enclosed as Annexure-C.

8)

That in compliance to the decision of hearing held on 24.01 2024, a further
opportunity of hearing was afforded to Municipal Corporation, Patiala before
the Chairman of the Board on 14.02.2024. The hearing before the Chairman
on 14.02.2024 was attended by Sh. Gurpreet Singh Walia, Superintending
Engineer, Sh. J.P Singh, Executive Engineer. The officers of the Municipal
Corporation, Patiala informed about the compliances as under:

a.

Municipal Corporation, Patiala has given work order for risk
assessment and on-site and off-site emergency plan of dump site
to Thapar Institute of Engineering and Technology (TIET), Patiala

and also made advance payment to the said institute in this
regard,

Municipal Corporation, Patiala informed that the tender work for

bioremediation of the legacy waste is under progress and they are
perusing to finalize the same on priority,

Municipal Corporation, Patiala has Installed water tank of capacity
2000 fitre with submersible pump and underground pipeline has

o
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been laid for car
, rying water f
fire. rom this storage tank for dousing of

d.  Municipal Corporation, Patlala has purchased 3 methane gas

detectors and same have been installed at site.

e.  Municipal Corporation, Patiala has engaged the nearest weigh
bridge namely Bharat Computerized Kanda for weighing of solid
waste vehicles. However, new estimate has already been
prepared for providing and installation of new weigh bridge at
dump site and the work shall be completed by 30/4/2024.

f.

Municipal Corporation, Patiala has provided entry gate at the
dump site and two no. security guard were also deputed at site.

g.  Municipal Corporation, Patiala has started the fencing of the
dump site and the same shall be completed within one month.

h. Municipal Corporation, Patiala shall start the plantation activity
after completion of fencing work and complete plantation shall be
done by 31/3/2024.

i. Municipal Corporation, Patiala .has installed all the 4 nos.
piezometers to check the groundwater quality. -

J Municipal Corporation, Patiala has installed 8 no. CCTV cameras
: at main shed facing different locations at the dump site.

K. Municipal Corporétioh, Patiala has applied for CAF registration on
the’ Investment Punjab Plortal and authorization shall be applied
after the approval of the CAF.

I. Municipal C'orp'oration, Patiala has taken up the matter for
. deposition environmental compensation with its Higher
Authorities and assured to deposit the same Iatest'by 1513/2024.

9) That after examination of the record and hearing officers of the Board as well
asthe officers of Municipal Corporation, Patiala on 14.02.2024, the Chairman

of the Board decided as under:

a. Municipal Corporation, Patiala shall deposit the balance amount
of Environmental Compensation amounting to Rs. 31 Lakhs
immediately without any further delay.

b. Municipal Corporation, Patiala shall submit Interim report
regarding risk assessment study and on-site and off-site
emergency plan of dump site from Thapar Institute of Engineering
and Technology (TIET), Patiala in the first week of March, 2024

Wy '}! 1
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in the O/o Environmental Engineer, Regional Office, Patiala,
Environmental Engineer, Reglonal Office, Patiala shall personally

review the progress In this regard on waekly basls and to send
report accordingly.

Municipal Corporation, Patiala shall expedite the tendering
process for the bioremediation of legacy waste and shall ensure
that the bioremediation of the legacy waste lying at the dump site
be carried out at the earliest. Further, Municipal Corporation,
Patiala shall not dispose off any fresh waste at the dump site.
Municipal solid waste of the city be handled as per provisions of
the Solid Waste Management Rules, 2016,

Environmental Engineer,

Punjab Pollution Control Board,
Regional Office, Patiala

shall calculate the Environmental
Compensation to be imposed on the Municipal Corp
Patiala for non-compliance of the Solig Waste Mana
Rules, 2016 including non-bioremediation of legacy wast

171012023 to 31/1/2024 and seng the same to the EP
issue orders in this regard.

oration,
gement
e period
A Cell to

Municipal Corporation, Patiala shall connect its cCTV cameras

installed at dump site with the Board's server within 15-days.

Asstt. Environmental Engineer (OS-WM), Head Office, Patiala
shall monitor these CCTV cameras and in case any fire incident
is observed, the concerned officer shall

infform to the
Environmental Engineer, Regional Offi

ce, Patiala immediately for
taking action against the Municipal Corporation authorities.

Environmental Engineer, Regional Office, Patiala shall collect the
groundwater sample from the piezometers installed by Municipal

Corporation, Patiala and from the nearby vicinity (as reference
sample) within 15-days.

Municipal Corporation, Patiala shall make its ETP operational,
which is provided for treatment of leachates being generated form
the legacy dump site by 28/2/12024 positively.

Municipal Corporation, Patiala shall obtain authorization under
the Solid Waste Management Rules, 2016 by 28/2/2024.

Municipal Corporation, Patlala shall submit bank guarantse
amounting to Rs. 10 Lakhs as an assurance to comply with the all

vy
-



10)

the commitments given above as well as recommendations of the
Joint Committee within given time frame Immediately.

Municipal Corporation, Patiala shall Involve Its horticulture wing to
provide plantation along the boundary of the dump site and

ensure that 50% work be completed by 10/3/2024 and remaining
by 10/4/2024.

The proceedings of the hearing held on 14.02.2024 were conveyed to the
Commissioner, Municipal Corporation, Patiala vide letter no. 12477 dated
29.02.2024 for compliance and a copy of the same is enclosed herewith as
Annexure-D,

That Punjab Pollution Control Board has taken and is taking appropriate
action against Municipal Corporation, Patiala for violation of the provisions
of Solid Waste Management Rules,2016. The status / action taken report
is hereby submitted in compliance to the orders dated 08.11.2023 for kind
perusal and appropriate orders of the Hon'ble National Green Tribunal.

Submitted by

.

Date: |8 -03-2024 (Er. Rohit Singla)

Environmental Engineer

Place: Pofwals , Punjab Pollution Control Board

Regional Office, Patiala
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o PUNJAB POLLUTION CONTROL BOAID \:?.K) Lifestyl for
AN\ /g
PPCB/ROPTAMNo. 3.849... Through e-mal| Dated; .M/lﬁ/i?
To,
The Registrar,
Hon'ble Natjonal Green Tribunal,
New Delhi.

Subject:  Action taken -rcpn'rt in compliance of Hop'ple National Green Tribyna
(NGT) orders in 0.A. No, 43472023 titleq a5 Davinder Pal Singh Vs State
of  Punjab,
In regard-t abdve, please ﬁnn‘ enclosed herewith the action taken report of
Joint Committec constituted by H

on'ble Nationa) Green Tribunal, New Delhi in compliance
of Hon'ble NGT orders in 0.A. No. 434/

2023 litled as Davinder Pal Singh Vs State of
Punjab,
DA/as ahove -
.'1[151'*013
For Member'Se retary

. del Town, Patlala
Reglonal Office, C-23, Mo ;
B3 €e3a, H-23, Wam o, ufimsy

Phenc: 0175-2228132 £-mall eero_patial2@yaheo.com, Web: www npc.gov.in
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o Factual/Actlon taken report by Jolnt Committee constituted by Hon'ble Natlonal
{saﬂ o

Green Tribunal (NGT) In orders O.A. no, 434/2023 itled as Davinder Pal Singh /s
State of Punjab,

1 packground:

5 ITheCO mplainant Sh. Davinder Pal Singh has filed a complaint In the Hon'ble Natlonal Green Tribunal
e aleging that the Municlpal Corporatlon, Patlala Is violating the Solld Waste Management Rules,
! 2016 and orders passed by Hon'ble Tribunal w,r.t. Imposing ban on burning of waste in open places

and bulk waste burning In landfill sites In Patiala city, The complaint has further alleged that regular

fires at the garbage dump site near Chottl Nadi In Patiala Is causing nuisance In the nearby area and
has requested to Hon'ble Tribunal for redressal of the matter.

The Hon'ble Tribunal has taken cognizance of the said complaint and vide orders
dated 01.08.2023, the Hon'ble Tribunal has constituted a Joint Committee comprising of Central
Pollution Control Board (CPCB), Punjab Pollution Control Board (PPCB), District Magistrate, Patiala 2
representative of Commissioner, Munir.ipal Corporation, Patiala to verify the factuzl and action taken
report to the Hon'ble NGT within one month, Hon'ble Tribunal has also directed the Joint Committee
to meat within one week, undertake visits to the site, look into the grievances by associating the
complainant, verify the factual position by providing status of waste generation, waste processed,

existence of legacy waste, its remediation and take appropriate remedial action by following due

course of law. PPCB has been designated as nodal agency in the matter.

2. Directions issued by Hon'ble NGT for making compliance to Solid Waste Management Rules,
2018 '

{i) 0.A. No. 606 of 2018 — “Compliance of Municipal Solid Wzste Management Rules, 2016” -The

Hon’ble NGT vide order dated 10.01.2020 in 0.A No. 606 of 2018 titled as “Compliance of

Municipal Solid Waste Management Rules, 2016" issued directions, the relevant part of which
is reproduced as under:

Y

a. In view of the fact that most of the statutory timelines have expired and directions of

the Hon’ble Supreme Court and this Tribunal to comply with Selid Wcrste Management Rules,
.2016 remain unexecuted, compensation scale Is hereby laid down for centinued failure after

31.03.2020, The compllance of the Rules requlres taking of several steps mentioned in Rule 22

from Serlal No. 1 to 10 (mentfoned n para 12 above}. Any such continued failure will result in

liability of every Local Body to pay compensation at the rate of Rs, 10 iakh per month per Local
Body fer population of obove 10 lokhs,

Rs. 5 lakh per manth per Local Body for population
between 5 lakhs ond 10 lakhs ond iis.

1 lakh per month per other Local Dody from 01.04.2020
till complioncea.....,

& \$ »g,@% W'ﬂe
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X/ SRS b &

01.12,2019 In terms of order X
' ' from 01.11.
b. Legacy woste remediation wos to 'commence’ Jf

totutory timeijp,

en though's

'his Tribunal doted 17.07.2019in 0.4, No. 519/2019 paro 2853 € Rule 22), which direction
¢ in Ru '

for ‘comple ting” the said step is till 07.04.2021 (as per seriol no. 11

al Dody on the sub/ iy’
remains unexected at most of the places. Continued follure of every Loc s
.2020 till complionce
of commencing the work of legacy waste sites remediation from 01.04.20 ! Bod
; r Locol Bod,
will vesultin liablity to pay compensation at the rate of As. 10 lakh per month pe /

fon between
for population of aove 10akhs, Rs. 5 1akh per month per Local Body for populatio

5 lokhs and 10 lakhs and ps, 1 lakh per month per other Local Body.”
The said lime]inm for levy of enviro

Nmental compensation was extended for a period of three
monthsi.e. f

rom 01.04.2020 ta 01.0?.2020 invisw of CoviD-19 pandemic by the Hon'ble L
order dated 17.09.2020.

(ii) 0.A. No. 286 of 2022 -

In Q.A, No. 286 of 2022 w.r.
Express” dateg 20w

L. news item published in “The Indian

e durﬁp site from all States in respect of

ry directions/guidelines for Preventing such fires and handling
them effectively, if they take place, specifying serious consequences of delay in dealing with the issues
in vialation of binding rules.
(iii)

0.A. No. 288 of 2022 - In 0.A. No. 288 0f 2022 re
of Indiz” dated 22th April titled

dump site has been considered

garding news item published in “The Times

“Delhi, another long drawn effart to douse fire at Gazipur land fill”,
isolated and vulnerable site, which require on-site and o
other disaster management plans.

3,

ff-site fira and
Directions issued by Central Pollution Contral Board

CPCB vide letter no. CP-99/143/2021—UPC-II-HO-CFCB-HO!JS?B dated 26.05.2022 has issuad

directions ufs 5 of Environment (Protection) Act, 1986 for implementation of  Solig Wasze

Management Rules, 2016 w.r.t. fire incidents at Municipal Solid Waste dump sites to the State
Pollution Control Boards.

4,
(i)

ﬁ;.ction taken by PPCB:

In view of the directions of the Hon'ble National Green Tribunal in Q.A. No. 606 of 2022
environment compensation amounting to Rs,

21 lacs (for a period from 01.07.2020 til 28.02.2022)

has been imposed upon Municipal Corporation, Patiala

for non-compliance of Sofid Waste
2016 and legacy waste remediation, eut of which Rs. 9.0 lacs has been

by the State Government on hehalf Municlpal Corporation, Patiala.
(ii)

Management Rules,

deposited

The directions dated 26,05.2022 issued by CPCB were forwarded to the Departmant of Local
Govt.,, Government of Punjab by PPCB letter no. 805 datad 19.07.2

022 to ensure compliance of said
directions. The sajg directions are

reproduced as under,
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‘t.’

- wv.a The Departmen '
T p L of Local Government shall provide updated information w.rt directions
dated 01.03.2021 issued by PPCB regarding blo-mining fssued to it. It is to e ensured that

updated information w.r.t at least all Matro cities is provided in accordance with Hon'ble NGT

Directions.
The Department of Local Government to conduct comprehensive risk assessment studies and

~

accardingly prepare detailed On-site Emergency plan for each dumpsite located in their

jurisdiction addressing the following Issues:

a) The onsite emergency plan to cover potential risks/ emergencies due 10 fire,

obnoxious flammable emlssions, odour, vector borne diseases, rodents, bird

nuisance, seasonal affectsi.e. summer/ winter / monsoon {rainy season) and all other

potential risks al the dumpsites.

b) The onsite emergency plans to address the worst possible case scenarios preferzbly

using appropriate risk assessment coftwares covering 20y or all of the potentiai

emergency issues/scenarios cited above.

cl The on-site emergency management plan to cover likely affected geographical area

including population, flora & fauna in and around the dumpsites.
d) The on-site emergency plan to contain detailed remedial measures both hardwere
and software based for mitigating various emergency situations, which should finally

be available with respective control rooms and on-site emergency notice boards.
e) The Department of Local Government to prepare the on-site & off-site {or update off-
site) emergency management plans preferably through an expert agency on the

subject.

The Department of Local Government shall implemant the following intenm
measures on priority till the time On-site/Off-site Emergency Plans are prepared and implemented:

a) Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio- remediation is

being undertaken. Organic waste from slaughter house, fish market etc., industrial waste not
be disposed at the dumpsite. It is to be further ensured that industrial waste / E-WastafLithium
battery is not dumped at the site, Waste that Is being unloaded at the site should be examined
visually for potential fire sources fire sources when located, should be peutralized with cousr
material immediately. Emergency tipping area to be provided to sel aside from the mmediale
werking area where incoming loads of materiat known to ke on fire or suspected of belng 52 can

pe deposited, inspected and dealt with. Adequate compacting of waste to be dene to minimi2e

formation of air or methane pockets which can lead Yo subsurface fire af site

b) Monitering t dumpsites: Methane Gus Detectors fon townwlnd side) to be insteiled at site 59
that ares with high methane concentralion Can ke ldentified and prevenlive actians be

underaken, Further, temperaturc at windrows to be moniiored with noa-tontract atrared
i H nan-Sontyact wiyare
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circumstances) g,

der COVID
hermometr (s used for monitoring human body temperalure e

f?SUC’
o be in the range 07 350C o
records be Maintained for any major deviat ons. The temperalure )

A erature is observed
S90C. Treateg leachate /water 1o be sprayed on the waste when rise In temp i

: camerasat Uie
M the bioremediation site. Sultable mechanlsm to be In place. intallation of CCTY

i ; rized entry at
Stte and provision of fencing & frequent patrolling to be done for checking unauthorize !
dumpsite.

c)

Arangements for fire Extingulshing: Arrangements for adequate storage of sand/ chemical fire
extinguishing medias such as foam or powder at site Lo be made to douse firein case a fire Incident
s Teported. Usage of water for dousing fire 1o be avolded. Isolation and allowing rapid natural
burnout or smothering with soil 1o be done for dousing dumpsite fires. Dedicated fire tenders
(preferably chemical extinguishing media) and adequate fire safety measures are to be deputed,

speci i
pecifically during summer season when dumpsites fire is more likely to take place. All mobile

e 1 .
Quipment or vehicles should be fitted with fire extinguisher and spark arrester.
d)

Heal B
th & Safety of Workers: Fire protection measures and safety equipment to be provided tc al!

wark i
rsatthe site and checkeg beflore entry to the dumpsite. Workers to be trained ‘or detaction

ffi i i
Ot fire and necessary action to be taken in case of fire. Periodic training of workers be conducted
in Safe handling of Waste, PPE's, Health & Safety issues etc.

e) Mock Drills & safety audits: Periodic mock drills 1o be conducted to prevent fire accidents at
dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted.

A copy of the said directions was forwarded to all the Municipal Corporations/ Municipzi
Councils/Nagar Panchayats of the State vide PPCB letter nos. 1340-1507 dated 14.09.2022, including

Municipal Corporation, Patiala for compliance.
Copiesof the letters of PPCB bearing nos. 805 dated 19.07.2022 and 1340-1507 dated 14.09;2022 are
attached as Annexure-‘A’ & Annexure-'B' respectively.

5. Action taken by PPCB w.r.t. complaint
A news item'was published in “The Tribune” dated 16.04.2023 regarding burning of solid Wasts at ol2
dump site near Choti Naddi, Sanouri Adda, Patiala.
The site was visited by officers of PPCB on 17.04.2023 alongwith Sh. Sanjeev Kumar, Chiaf Sanitary
Inspector and Sh. Harwinder Singh, Sanltary Inspzctor of Municipal Corporation, Patiala. During visit,
solid waste dumped at the site was found burring. Offictals of the Municipal Corporation, Ratiak
Informed that the site was old dumping waste site and the flre accurred due to methane production
from the decomposition of solid waste as well as due to rise In ambient temperature, resulting in fire

in dumped waste.

Municipal Corporatian, Patiale was Issued notice (o Issue directions u/s 5 of Environment {Frotection)

Act, 1586 for the violatlon of provisions of Solld Waste Management Rules, 2016 by PPCB latter no.



k*“"'%_\"‘tiated 19
TN 05.2023
along with an OFportunity of nersonal hearing bofore

29.05.2023, whig) the Chai
\ Irman, PPCB on
) Was Postponed to 02.06.2023 due to adminlstrative reason

The personal hear| :
Ng Wa
i B Was held on 08,06.2023, whereln, the representative of Municipal Corporation,
ormed that bio-remedlation of legacy waste at sald old dump site

has been complated by
about 90 % by M/s Akansha Enterprises Ltd,, K

arnal and remalning waste shall be bio-remediated

within few
months, He further Informed that the sald fire Incldent occurred due to sudden rise in

temperatu
P re and generation of Bases. However, the Municipal Corporation Patiala controlled the said

fire. The representative further informed that Municipal Corporation, Patiala is conducting periodic
mock drills at the dump site and has preoared an exit plan in case of emergency. Herbal sanitizer and
Melathene dust spray is being done on the garbage to contral the smell emanated from the waste at
dump site. Fresh waste generated from various households of the city is being segre'gated at 6 no.
Material Recovery Facllities (MRFs) of the city for processing and is not being disposed at said dump
site. )
It was decided by the Chairman, PPCB in the hearing that:
1) The Municipal Corporation, Patiala shall submit comprehensive action plan for
bioremediation of remaining legacy waste with timelines, within one month,
2) The Municipal Corporation, Patiala shall ensure that no such fire incident shall occur in the
future, otherwise, PPCB shall impose Environment Compensation of suitable amount without any
further opportunity.
3) The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the
Municipal Corporation, Patiala in its reply as per rules and regulations and submit its concrete
recommendation. '
The proceedings of the said hearing were communicated to the Municipal Corporation, Patials, a copy
of which Is attached as Annexure-C".
6. Visit of the Joint Committee constituted by Hon’ble NGT:
In compliance of the directions of the Hon'ble NGT in present application no. 0.A. No. 234 of
2023, the Joint Committee camprising of following officers held a meeting on 22.08.2023 at Patiala to
deliberate upon actions to be taken for compliance of orders dated 01.08.2023 of the Hon'ble NGT in
the present case-
1) Ms, Sakshl Sawhney, District Magistrate, Patlala
2) Er,Shyam Lal Gupta, Superintending Engineer, Municipal Corporation, Patiala
3) Er. Jatinder Pal Singh, Executive Engineer, Municlpal Corporation, Patiala
4) Er.).P. Meena, Sclentist D, CPCB, Reglonal Office, Chandlgarh
5) Er, Navtesh Singla, Environmental Gngineer, PPCB, 2onal Office-1, Patiala

6) Er. Gurkaran Singh, Assistant Environmental Engineer, PPCR, Reglonal Oifice, Patiala

%&\‘» T(@’W'P
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129 It was decided by the Jolnt Commiltee to make fleld visits on 24.8.2023 and asscciays ,\,

:
complainant Sh. Davinder Pal Singh during the visit of the Joint Committee to the solid waste dur; %ﬁ
site at Patiala, |

: i
-

The Joint Committee then visited the solid waste dump site of Patiala on 24.% 2, -
along with complainant sh. Davinder Pal Singh, The complainant also submitted his grievance in
written to the Joint Committee alleging the same status In the original complaint, a copy of which i

attached as per Annexure-'D!, The Joint Committee made following observations:

1\ : it
The total area of the dump site is about 8 acres, Reclamatlon has been done at two sites, one
atsite. i a

site-A having area of aboyt 3 ¢ acres and another site-B having area of about 3 acres.
2. Th - . o
¢ Tepresentative of the Municipal Corporation, Patiala informed that about 35000 MT fresh
wa .
ste and 15000 MT legacy waste js dumped at site-B.
3. Mixed waste was found dumped at site-B.
4. A ;
trommel system has been installed for recovery of the legacy waste. However, the same
v i i
Vas notiin aperation as the legacy waste Iying was in wet condition due to recent floods
rains in the area.

5. Although permanent fire control mechanism has not been provided at the dump site
however, one fire brigade was found stationed near the dump site for cantrol of fire In cass
ofany emergency.

6. Portable methane 83s sensors are being used by Municipal Corporation, Patialz for detection
of methane gas at the dump site.

7. ETP for treatment of leachate has been provided, however, it was found non-functional.

8. Plantation around the dump site was not found adequate.

S.

Fencing around the dump site and gate at entrance point have not been providad.
10.  Partial storm water drain has been provided.

7. Statement of Municipal Corporation, Patiala vu.r.t. waste generation, waste procassed and

legacy waste existing and remediated:

(i} The solid waste dump site of Patizla city is located at Sanauri Adda, which is about

AL AT
L “‘1\-""23

years old and falls which within the limits of Municipal Corporation Patiala.

(i) The total area of dump site is about 8.73 acres, in which originally about 1.76 lakh MT of

legacy waste was there in form of heaps of 7 meters (21 feet) height.

{ii}  The work of bio-remediation of legacy waste at the dump site was awarded to M/s

Akansha Enterprises Karnal by Municipal Corgoration Patiala with a ta rzet for completion
of remediation within 24 months.

{iv) Rs 6.85 Cr. were to be spent on this remediation project.

b ol sFe

{v) About 1.66 lakh MT (95%) of waste has been remediated till date.
: |



W) 3

(vi)

(viii)

(xi)
(i)

AbOWL 3.5 10§ acres of Iand has been reclaimed upon remediation of legacy wasta and 2
park has been developed in about 3 ncres of this raclaimad Jand.
About 50-60 thousand MT of legacy waste along with some fresh waste Is lylng at the
dump site.
During the recent floods in Patfala Clty fn July, 2023, about 260 MT per day of waste fr f’m
Patiala City, Improvement Trust, colonles developed by Patiala Development Authority,
Dabbu Singh Colony, Vikas Vihar, Ranjit Nagar, DF Nagar, Maiwa enclave, Aman Vihar,
Career Enclave and other colonles localed outslde the Corporation limits was recelved at
this dump site, due to which (resh waste could be seen at the dump site.

ming at the dump
Bulldozers and JCB machines are being used to handle the garbage coming

site.
ected fire atthe
A fire brigade vehicle has been permanently deployed to avold any uncp
dump site. '
i 5.
5 portable methane detectors are being used for detection of methane g2

piezometer and CCTV cameras have now been Installed at the dump site.

Recommendations:

Following measures shall be taken by Municipal Corporation, patiala in a time bound manner for

prevention of fires at its dump site and management of solid waste :

a)

u]

Municipal Corporation, patiala shall conduct comprehensive risk assessment studies and

accordingly prepare detailed On-site Emergency Plan for its dump site addressing the
following issues:

7/ Tocover potential risks / emergencies due to fire, obnoxious / flammable emissions,
odour, vector borne diseases rodents, bird nuisance, seasonal affects i.e. summer /
winter / monsoon {ralny season) and all other potential risks at the dumpsites.

v  To address the worst possible case scenarios preferably using appropriate risk
assessment softwares covering any or all of the potential emergency issues / scenarios

' cited above.

v To cover likely affected geographical area including soputation, (lora & fauna in an
around the dumpsites.

v

To contain detalled remedlal measures both hartdware and software based for
mitigating varlous emergency situations, which should finally be avallable with
respective control rooms and on-site emergency notice boards,

Municipal Corporation, Patlaia shali provide a permanent wa

ter hydrant system, which can be
used to douse of the fire ot any time in the year

M fﬂf%" bt
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Munlcipal Corporation, Patiala shall Implement following Interim measures g ”','”E onslte

[ offsite Emergency plans are prepared: o
Y Fresh waste nol be disposed at the dump site where bio remediatlon is & ng -
undertaken,
' Methane gos detectors (on the down side) to be Installed at the site so that area with
Wigh methane cancentration can be Identfied and preventlve actions be undertaken.
v

Arrangements of fire extinguishers to be made especially In the summer seasons.

d) Municipal Corporation, Patlalo shall Install CCTV cameras at lts dump. sité, pr ovide vieign
bridge for proper measurement of waste recelved at the dump slte. ,

@) Municipal Corporation, Patiala shall Install a permanent gate with one security per sonnel at

its main entrance to avold any unauthorlzed access to the solld waste site.

% Municipal Corporation, Patiala shall provide fencing all around its dump site to avold littering
of any waste In any water body. ; N o
B} Municipal Corporation, Patialashall Increase tha plantation area/ greep belt around its dump
site. ' ' )
h) Municipal Corporation, Patlala shall prouide plezometers on fnur dlffere_nt locations in order
to chéck the contamination of ground:water. * C e . .‘ ot '_ :
M, Skt swwtney; DIic E:psehr\l’:;: r-1Ld ||nzuE':1t:|'ne er, " E;ej::':?u? Pgalﬁ;g,lﬂunmpa.
Magistrate, Patiala

Municipal Corporatipn, Patiala. Cn'_'r'poration, patiala

-

I}«T/ ll) (J/ ' ) :S'n ‘{‘:5"1""'
. Gurkaran JINgn, ASSIGL4IL
Er. ).P. Meeng, Sclentist D, cpcB, Ern Naut\g Singla, Er, Gur |

8 " .
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t; PUNJAB POLLUTION CONTROL BOAR!
%CQ Dated. \ﬂhb’z
The Principal Secretary Lo Govt. of Punjaly,
Department of Lacal Government,
Chandigarh,
Subject: Directions under Section 5 of Environment (Protection) Act, 1986 .fOf
implementation of the Solid Waste Management 1Rules, 2016 regarding
Fire Incidents at MSW Dumpsites.
Ref:

CP-99/143/2021-UPC-11-HO-CPCB-HO/1576dated 26.05.2022.

32

Whereas, the Ministry of Environment, Forest & Climate Change has notificd

Sold Waste Management Rules on April 08, 2016 which inter-alia state procedures for
Selid Waste Management:

e ————

And whereas, in accordance with Rule 11(d) of the Rules, it is the duty of the
State Urban Development

Department to ensure implementation of provisions of these
Rules by all local authorities;

And whereas, in accordance with Rule 15(a) of the Solid Waste Management .
(SWM) Rules, 2016, the local authorities and Panchayats should prepare a solid waste

management plan as per state policy and strategy on solid waste management within six '
months from the date of notification;

And whereas, in accordance with provision of Rule 15(zd) of the SWM Rules, |
2015, the local authorities and Panchayats shall ensure that the operator of a facility
provides personal protection equipment including uniform, fluorescent jacket, hand gloves, i
raincoats, appropriate foot wear and masks to all workers handling sohd waste and the
same are used by the workforce;

And whereas, MSW is being disposed of unscientifically in most cases which
s one of the major causes for public nuisance due to frequent fire incidents, fouyl odour
generation of leachate and other adverse environmental impacts;

And whereas, several fire incidents have been reported recently at Ghazipie
5 Bhaisawa dumpsites in Delhi, Manesar in Haryana and Ludhiana in Punjab.

And whereas, fire incidents at dumpsites may lead to severe adverse impact
un environment and related health hazards. People living in and aro

| und the dumpsites are
lirely to be affected due to the frequent outbreaks of fire.

And whereas, Hon'ble NGT In OA No. 286 of 2022, in reference to Ne
nublished in The Indian Express dated 20™ April, 2022, utle

mear Ludhiana dumpsite” has directed CPCB to collg
dumpsites from all States in respect of atleast Metro citie

WS item
d “7 Charred to death in fire
¢t information about garbage

$ and ssue statutory duections /
guidelnes for preventing such fires and handhinp them eftectively «f the

y take place,
speulying senous consequences of delay in dealing with the ssue, in violation o binding
b 8

STHTEYY 9SS Us, uforupee 147000
Vatavaran Bhawan, Nanbha Road, Patials - 147001

Contd. ..
Phone  Charman. - 0175 2215793, Momibe Socrotey  0176-2215802 {), 2210036 (AN

L.

Webulle vasw ppeb.govan | E-Mail : chasmanppebi@yahoo in | msppebadaqimai ©
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iahl
And whereas, as per the information ave
<3 dumpaites in the state of Punjab,

. i asle [Ultl fAvrcipni
And whereas, as pur Guldelines for Dlspos.ﬂ of I"”'I,Cl,,:t:n:v T LA GAL TR
Salud Waste) tssued by CPCB, it 1y Important to carry out COMPrEREs u; commnren
and develop onsite emerpgency plan which should be kept handy prior
obdumpsite bo-remediation & bia-mining;

' coctjions vide letter il
And whereas, the Board had issued following, directions ¥ b repardi
tPA/21/543 date 01.03.2021 to the Department of Local Government, Punjd '

bro-mining of Legacy Waste to submit action taken report within 15 days’

1 The Department of Local Government shall provide complete list of legacy wwas
dumpsites in the State as per format enclosed to the Board.

. The Department of Local Government shall ensure that necessary action for bio-rurir,

and bio-remediation of these dumpsites is done by the concerned local authornities 1

compliance with provisions of Solid Waste Management Rules, 2016

3 The Department of Local Government shall ensure that concerned local authorntie:
engaged in the bio-mining process of legacy waste shall follow procedures as per CFU
Guidelines for disposal of legacy waste with specific compliance to the following points
i Analysis of various screened fraction materials i.e. RDF, fine earth/bio earth etc
prior to its disposal/utilization.

i Preparation of plan for utilization/disposal of screened fractions.

m. Adequate provisions for leachate treatment.

iv. Maintenancu of records/documents for disposal/utilization of the RDFs of fine earth
and other materials. '

4.

The Department of Local Guvernment shall ensure that the local bodies prepare time
targeted action plan for bio-mining/bio-remediation of these dumpsites in compliance
with points listed above. The timelines as specified in Solid Waste Management Rule-
2016 and Hon'ble NGT Directions on the matter are to be adhered to for remediation o
these sites.

5 The Department of Local' Government shall ensure that no fresh waste is disposed a1
thsse dumpsites and local authorities make proper arrangement for management of
{resh solid waste

o The Department of focsl Government shall ensure that atleast one | PACY wasle
dumpsite 15 remediated in the State, which can be considered as model fo comphanc,

tor other lepacy waste dumpsites In non-attalnment cities (NAC).

And whercas, the action taken report with respect 10 above mentione.
sirec o s not been received from the Departtment of Local Government, ull nowe

And whereas, Hon'ble HGT In s Order dated Apnl 22 2022 m O v no
2612022 teparding Meves e published inthe e of Tadia dated Apal 22, otled D

I
“oeki 0o deaven clfort to doose bee at Gl Land bl Lo stoted that duigraie oo

e voadered a0 e gbited and subserabie st sdinch peguone O ate b Ot

oothper dien e manapement plan

' } Lot
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And whereas, CPCB made the following observations based on inspected
vanous dumpsites, where bioremediation of legacy waste is being carried out;

t sohd waste continued to be dumped at these dumpsites. s d

w Rremcidents have been reported at locations where fresh waste is being dumpe

vt Inaccessible slopes of garbage were observed f Fresh

N No standard operating plan in place for prevention and management O ’
dumpsite fires.

v Cause of fire incident reported is excess release of Methane (CH4) gas CHEHI9
anaerobic decompasition of the bio-degradable organic waste, high temperature
and dry atmospheric conditions.

N Partial fencing with barbed wire provided at the boundary observed.

vit  Police patrolling the site not observed.

vin  No fire tender observed at site.
. Anti-Smog Gun have been installed which were not found in use;

And whereas, CPCB vide letter No. CP-99/143/2021-UPC-II-HO-CPCE-
HO/1576 dated 26.05.2022 has issued Directions to the Punjab Pollution Control Board
under Section 5 of Environment (Protection) Act, 1986 for implementation of the Solid
Waste Management Rules, 2016 w.r.t. fire incidents at solid waste dumpsites.

And whereas, Ministry of Environment & Forest, Govt. of Indiz wvide
notification S.0. 327(E) of 10.04.2001 has delegated powers vested under section 5 of the
Environment (Protection) Act, 1986 (29 of 1986) to the Chairman, State Pollution Control
Boards/ Committee to issue directions to any industry or any local or other authority for
the violation of the standards and rules relating to Municipal Solid Waste notified under
the Environment [Protection) Act, 1986.

Now, the Chairman, Punjab Pollution Control Board in exercise of the powers
delegated upon him by the Ministry of Environment, Forests and Climate Change, Govt. of
india, New Delhi, issues the following directions u/s 5 of Environment
1986:
1) The Department of Local Government shall provide updated
Directions dated 01.03.2021 issued by the Board regarding bi
luepartment of Local Government. It is to be ensured that updated information W.I.t at
least all Metro cltles is provided in accordance with Hon'ble NGT Directions. h
/) 1he Department of Local Government to conduct comprehensive risk
-tudies and accordingly prepare detailed On-site Emergency Plan for eac
lucoted in ther jurisdiction addressing the following issugs:
Ihe onsite emergency plan 1o cover potential rlsks/ emergencias due to fire
chuoaaus f {lammable emissions, odour, vecior borne discases, 1odents bid
nuisance, seasonal atfects 1e. sumimer / winte
other potential risks at the dumpsites,

o Ihe gnsite emergency plans to address the Wi
bang approprate risk ascessment soltwares,
cmergenty sues/ scenanay oivvd ahow

(Protection) Act,
information W.r.t

omining issyed to

assessment
h dumpsite

I/ monsoon (rainy season) and all

*l possible case scenanos preferably

toveningg any or all ol the votential

"J Lonid,

L

Thie
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~25-

d geopraphical Atpy
The on-site CMergeney Wanagement plan Lo cover Hkalyiatiactad geog

"OPulation, flor, g fauna In and around the dumpsites. btk st
T The onegye tMergency plan to.contaln detalled remedial e }:boan
4 software based for "itigating varlous emergency situations, Wmc| - ti’:
finally be Wailable with fespective control rooms and on-site emergency notic.,
Loards
The DQDﬂﬂmEnl of Local Governmeny 10 prepare the on-site & off-site (or update Off'
“‘E! cMergency Management plane preferably through an expert agency on the
Subject

on Priority ),

"‘ﬂplcmented:
5

%) The Departmen

tof Locg Gover

ment shall imple
the time g

ment the following interim measyre-
n-site/Off-

Site Emergency Plans are prepared and

posed at the dumpsite where bio-
e from slaughter house, fish marke:
dumpsite. It is to be further ensyred
Ty is not dumped at the site. Wasta
examined visually for potantial fire
d, should be Neutralized with cover materiai
€ provided to set aside from tha
ds of materig| known to be gon ¢
, inspected and dealt with, a

Organic wast
etc, industrig| v

Vaste not to ba dis
that industriz| Waste / E-Waste/ Lithi
that is being

unloaded at the sita
sources fj

Te sources when locate
immediately. Emer,

which can lead 1 subsurface fire at site.
Manitoring at dumpsites: Methane Gag Dete
installed at site so that area with hi
Preventive aclions be undertake
monitored with non-contract infra
Body temperature under COVID circu

n. Further,

cing &
checking unauthorized entry at dumpsite.
Arrangements for flre Extlngulshlng: Arran
chemical fire extinguishing medias such as

fire in case a fire incldent is reported. Usage of water for dousing fice t
‘ ‘ entl o Be
d“U?e d. Isolation and allowing rapld natural burnout or smotherning with soil to
avoided. lsol: i
dune for dousing dumpsite fires, Dedlcated fir
y : i i » 1
tungwslong media) and adequate fire safe
=X 4 ‘
spectlically during summer season whe
Al mobile equipment or vehicles shou
arrester

gements for adequate storage of sand
foam or POWder at site to be made 1o
fire to vo

€ lenders (preferably chonu .
ly measures are to be deputed
0 dumpsites fire 15 mare hikely o take ;'.!,w_ut
I be fitted with fire extinguisher and Spae

Contd. ..
p.



Health & Safety of Workers: Fire protection measures and safety equipment to be provided
v alhworkers at the site and checked before enlry to the dumpsite. Workers to he traned
Wwidetection of fire ang necessary aclion to be taken in case of fire Periodic traming of
v crhersbe conducted in Safe handling of Waste, PPE's, Health & Safety issues «tc

“och Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents
“Laampsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducied

The Department of Local Government is hereby directed to submit action taken
freatitwithin 10 days for Action Point listed at No. 5 above. Action taken report for Point Mo 1
'+ 10 be provided within 20 days of receipt of these Directions.

57 (Prof. (Dr. )Adarsh Pal Vig)

| ¢ Chairman 7‘/
Endst.No. &Qg Dated |G |~1~2

A copy of above is forwarded to the Member Secretary, Central Pollution Control
2oard, Parivesh Bhawan, East Arjun Nagar, Delhi-110032 w.r.t. to letter no. CP-99/143/2021-
“'PC-1I-HO-CPCB-HO/1576 dated 26.05.2022, for information please.

Wi2 0% WG Ly

(Prof. (Dr.) Adarsh Pal Vig)
Chairman
Endst.No. %l’j, Dated 5 \ ‘,7 L
A copy of above is forwarded to the Secrctary to Governmant of Punjab
epaniment of Science, Technology & Environment, Chandigarh, for information please.

WIZ3T 1Y N [ &t
L (Prof. [Dr)Adarsh Pal Vig)
Chmrman %
Fndst.No. (;Lr g = ’,U\ Dated___1} ") \’) >

A copy of above is forwarded to the following for mformalion and necessary
e Chief  Environmental  Engineer,  Punjab  Pollution
14t ilafLudhiana/lalandhar & Bathinda.
tio emor Eovironmental Fogineer, Punjab Pollution Control Board, Zonal Offica. Jalandha
fothnirdy, fanntuar, Patialy 172, & Ludhiana-1/2
o bnsennmental Engmeer, Punjob Pollution: Control Board. Regional Office Patiiia
sngrat, Gatala, Amntsar, Houlwarpar, Bathinda, Fandhor, Mahal, Roper Fateharh Samt

Plandhact/it and Dudhiana-I/U/00V, with o eauest t comdinate with the concerned
st ¢ for ensunng complian e of the duection.,

Control Boaro

; 3 e
seny g N f‘-l;l‘ \\‘.‘_.

8l (rvot (Ln ) Adarsh Pal Vg
Chadriman -/

"
'
.
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137 == PUNJAB POLLUTIONC d, Patiala - 147 001
Saas Vatavaran Bhawan, Nabha ltoad, .
\"’ gmall - it!hqg@ﬂm!&-@?
Phone No. 0175-2215802, 2213792 ; hgovin
Fax:0175 - 2202672, POX: 0175- 2227928, S T‘TP{ !
No. SEE (Ho-amnzz,'...\.'.‘.uklt\ -~ 5 Dated..... ' Y {7 2. 4
\AK - | S}
Negd
10
1 The Commssianer,
Muncipal Corpurgtion (s per i)
< The Executive Officer,
Municipal Council / Nagar Pancrayat (as per list)

Subject:  Directions u/s s of the Environment (Protection) Act, 1986 for
'mpl.em_““tﬂtinn of the Solid Waste Management Rules, 2016 regarding
fire incidents at MSW dumpsites.

Ref: CP-99/143 2021-UPC-I1-HO-CPCB-HO/1576 dated 26/5/2022 and
PPCB letter no. B0S dated 15/7/2022.

I is intimated that Central Pollution Control Board (CPCB) vide 1ts letzer cated

26/542022

has 1ssuad directions ujs 5 0 Environment (Pratection) Act, 1986 for implementar on
of the Solic Waste Management Rulgs, 2016

regarding fire incidents at MSV dump sitas {ean,
unclosed) Accorcingly, the Deptt. o Local Government was Girectea vide Boar

ds fetter gatec
197772042 ‘copy enclosed) o ensure

the compliance of the said directions and subm: the Acic-
laken re2an

1L s lurther ntimatea that Uie matter is being reviewad by Hoa'sle NGT =~ 0.2

10 286 ef 2022 utied as “News item published in the Indian Express cated 207 Ao 2077 ¢

"7 Cnar“ec to deatiin tire near Luchiana dumpsite” and Action taken renart in the sty
nas beurn sought vica order dated 25/7/2022 (copy enclosec).

QL0 Miali="

You are, tnerclore, requested Lo take necessary action and ensuie the et ot o

Qs

complia~ce of the said directions.

/
Dbi- AL woove (Tirough v-mail). rl
v

/
.P@wlf :

Environmental Engincer (HQ-3/3)
for Chairman

- : lu[n e
d Ve ogr Through e-mail Dated.......0 .;.!... <
Endot 0 ceeianias SLLES |
Aoy o L above s tonvaiced o the loill.lwtng:; 10 Inrormatan and mecessa
e m'r vt asontoentdl [ngmeer, Pumab Polletion Control Boaro, Jalanahar - Luahi -
|:1‘l [ i i "
Lot M Paticly ) . .
. o pert e entl s pgmes, Puniab Pollution Conteal Board, 2ondl QUiice Paty o
' Cetie L otnnatar b2 Aonkaae & Fatialy
. pe bbb nggieers, Pungats Poliation contigd Board, Regroaet Mae 2ot .
» s e gt | 1 I :
’ : g e e 4 oo ada Lanatnat | labandiar | 17 Luthwana-L - 10 11

3 TR | Ty OO v S Tabvbe Z A e B Rope

L P

1....' ‘-'il’“
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MANRRE: Proceadings of the personal hearlng glven on 00/06/2021 by the Chalrman of
v drestions /s § EL)AC, 1986 for violations of the provisions of Solld Y/aste

Aanagement Rutes, 2016, ) ,_q )
” |l(} ]
ST WRTe prasent: "
£om e FICR sidee - @t’/
H A QS Aasthe, Namber Secretaty, /\:n
3 1 Nandeep Bahl, Chief Enviconmental Engineer (P) A\

Tr weeet Aumar, Senior Environmental Engineer (ZP-1)

S Qe Garg, Asstt., Environmental Engineer, RO, Patiala

™ AN Industey's sidet

S Naman Markan, Joint Commissioner, Municipal Corporation, Patiala

S R3finder Chopra, Superintending Engineer, Municipal Corporation, Patiala
. Harvinder Singh, Sanitary Inspector, Municipal Corporation, Patiala

7
X

Lid k4t

Asstt Inwrenmental Engineer, Regional Office, Patiala bring out the notice that

T2 trmines for compliance of various activities laid down in Solid Waste Management Rules,

315 aswallzs exvendad times fixed by the Hon'ble National Green Tribunal have already lapsed.

o CA No. 805 of 2018 titled as “Compliance of Municipal Solid Waste

“limszeeent Rulas 20187 came up for hearing before the Hon'ble National Green Tribunal on

22 TII02C waerem the Hon'ble National Green Tribunal issued certain directions, the relevant

oz of wivch s 2S under:

T =mees o 1z f2ct that mos: of the statutery timelines have expired and directions of the
==r=Bi= Sepreme Court and this Tribunal to comply with Solid Waste Management Rules,
ICIS rem=w unsyeculed. compensation scale is hereby laid down for continued failure
=f=r 31 08 2070. The compliance of the Rules requires taking of several steps mentionad
= fziz 72 from Senz! No. 1 1o 10 (mentioned in para 12 above). Any such continued failure
=il =X oo i328y of everv Lecal Body to pay compensation at the rate of Rs. 10 lakh par
=zt per Locs! Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body
fzr poprdation between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body
“ore 0104 202014 compliance ifthe Local Bodies are unable to bear linancial burden the
suldity =21 b of the State Governments with liberty to take remedial action against the
e g 2ok, Agant from compensation, adverse entries must be made in the ACRs
= e 075 of the <2d Local Bodies anc other senior functionaries i Department of Urh

an
w wmemrd ey who ac iesponsible for compliance of order ol this Iribunal

L Wl semedation 7% 10 commence’ from 01.11.2019 1 terms of order of thin
d 320 17010V e G A No SI9/2019 para 2893 cven thouph statutory thnehne
gl ey Ve e ep o 0l G204 2021 o per il o 1L Rule 220, wingh

B0 Sl vl e phaes Cootusaed Ladire of cvery Logal Budy
o Boer  sdmper b 054 tOtvpnrso mag Vhue woah

‘B frsngloara e yodd fr-afl

s Gt Vo o B

Lauallls . LY )

v ety v le sites remediation lrom 01 042020
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Environment (Protection) Act, 1986 for implementation 0
w.r.t fire incidents at Municipal Solid Waste dump sites g
which was forwarded to the Department of Local Govt. bmit the action t
[07.2022 10 ensure compliance of sald directions and to subm

15

1

3

Monitoring at dumpsites: Methane Gas Detectors (on downwind side) to be installed 3

- -1 jogpment eit. whg ar N
an Deve v
tof Urb
Bodies and other senior functionaries in Departmes

: ('bUI‘IﬂI-
responsible for compliance of order of this Tri

cyed directions ufs 5 ¢ .
022 has issuc
CPCO vide its letter no. 1576 dated 26.0f5 fond \aste Management Rules, 201

tion Control Boards,
o State Pollu .
o ard’s letter no. 805 d.mr.

aken report.

dor:
The said directions Issued are reproduced as un

i ation vs.r.t Directions
The Department of Local Government shall provide updated infarm

artment of Local
dated 01.03.2021 issued by the Board regarding bm‘mlfﬂng e l'o [:fzn Metro cities is
Government 1t is to be ensured that updated Information w.r.t at lea
provided in accordance with Hon'ble NGT Directions.

i 8 tudies and
The Department of L ocal Government to conduct comprehensive risk assessment s

; in their
accordingly prepare detailed On-site Emergency Plan for each dumpsite located i
jurisdiction addressing the following issues:

i ; i xious

3) The onsite emergency plan to cover potential risks/ emergencies due to fire, 0bno -
. . ~

flammable emissions, odour, vector borne diseases, rodents, bird nuisance, seasonai

affectsi.e. summer / winter / monsoon (rainy season) and all other potential risks at the

dumpsites,

b) The onsite emergency plans to address the worst possible case scenarios prefera!?f'{
using appropriate risk assessment softwares covering any or all of the potentizl
emergency issues/scenarios cited above.

c)

The on-site eémergency management
including Population, flora & fauna in
d) The on-site emergen
software based for
available with respe

plan to cover likely affected geographical area
and around the dumpsites.

¢y plan to contain detailed remedial measures both hardware and

mitigating various emergency situations, which should finally be

Ctive control rooms and on-site emergency notice boards.

The Department of Local Government to prepare the on-site & off-site (or updaie ci-

site) emergency management plans preferably through an expert agency on the subject.

f) The Department of Local Government shall implement the fol
on priority till the time On-site/Off-
implemented:

e)

lowing interim measures
site Emergency Plans are prepared and

Disposal of Waste: Fresh waste not to be disposed at the dumpsite where bio-
being undertaken. Organic waste from slaughter house, fish market etc., industrial waste not
to be disposed at the dumpsite. It is to be further ensured that industrial wastoe / E-
Waste/Lithium battery is not dumped at the site. Waste that is being unloaded at the site
should be examined visually for potential fire sources fire sources when located, should be
neutralized with cover material immediately. Emergency tipping area to be provided to set
aside from the immediate working area where incoming loads of materia known to ba on
fire or suspected of being so can be deposited, inspected and dealt with.
compacting of waste to be done to minimize formation of air or methane pockets
lead to subsurface fire at site.

remediation is

Adequate
which can

tcite
s0 that area with high methane concentration can be identified and preventive actions be
undertaken. Further, temperature at windrows to be monitored with non-contract infrared
thermometer (as used for monitoring human body temperature under COVID circumstance J)
and records be maintained for any major deviations. The temperature is to be in the range ot
350C 10 590C, Treated leachate /water to be sprayed on the waste when fise in temperature
is observed at the bioremediation site. Suitable mechanism ta bein place. Installation of CCTV
cameras at the site and provision of fencing & frequent patrolling 1o be done for checking
unautherized entry at dumpsite.

Arrangements for fie Extinguishing: Arrangements for adequate storage of saledf chemical
fire extinpuishing medias such as foam er pawder at site 1o ba made to douse fire in ase a
Ir incident s reported. Usage of water for dousing fire 1a be avoided. solation asd allowing,
fire



rapid natural burnout or smothering with soil to be done for dousing dumpsite fires.
Dugiated fire tenders (preferably chemical extinguishing media) and adequate fire safety
measures are to be deputed, specifically during summer season when dumpsites fire is more

likely to take place. All mobile equipment or vehicles should be fitted viith fire extinguisher
and spark arrester.

6. Health & Safety of Workers: Fire protection measures and safety cquipment to be provided

10 all workers at the site and checked before entry to the dumpsite, Workers to be trained
for detection of fire and necessary action to be taken In case of fire. Periodic training of
workers be conducted in Safe handling of Waste, PPE's, Health & Safety issues etc.

Mock Drills & safety audits: Periodic mock drills to be conducted to prevent fire accidents at
dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted.

The Department of Local Government were directed to submit action takenreport
within 10 days for Action Point listed at No. 6 above. Action taken report for Point No. 1to 5 to
be provided within 20 days of receipt of these Directions.

All the Commissioners of Municipal Corporations/Executive Officers, Municipal
Council/Nagar Panchayat of the State were informed about the above directions vide Beards
letter no. 1340-1507 dated 14.09,2022 and were requested to submit compliance.

No action taken report/reply w.r.t. above directions issued u/s 5 of Environment
(Protection) Act, 1986 for implementation of Solid Waste Management Rules, 2016 w.r.t. fire

incident at Municipal Solid Waste dump sites has been received from Municipal Corporatian,
Patiala till date.

-

!

A news item was published in “The Tribune” dated 16.04.2023 regarding burning
of solid Waste at old dump site near Choti Naddi, Sanouri Adda, Patiala,

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev
Kumar, Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal
Corporation, Patiala. During visit, solid waste dumped at the site was found burning. The
Municipal Corporation, Patiala officials informed that the site was old dumping waste site and
the fire occurred due to methane production from the decompasition of said waste as well as
due 1o rise in ambient temperature, resulting in occurrence of fire naturally on dumped waste.

It has now been proposed to initiate action against the Municipal Corporation,
Patiala u/s 5 of Environment (Protection) Act, 1986 for the violation of provisions of Sclid Waste
Management Rules, 2016. Accordingly, notice to issue directions was issued vide Board's letter
no. 3749 dated 19.05.2023 alongwith an opportunity to show cause in person before the
Chairman of the Board on 29.05.2023, which has been postponed to 02.05.2023.

On 02.06.2023, no officer/official from the M.C.. Patiala looking after the solid
viaste management appeared before the Competent Authority, as such, the Chairman of the
Board decided that Municipal Corporation, Patiala shall be given another opportunity of personal
hearing on 08.06.2023 and nodal officer of Municipal Corporation, Patiala responsible for

compliance of Solid Waste Management Rules, 2016 shall attend the hearing on 08.06.2023 at
11.30 AM before the Chairman of the Board.

The representative of M.C.,, Patiala informed that bioremediation of legacy waste at
said old dump site has been 90% completed by M/s Akansha Enterprises Ltd. and remaining
waste shall be bio remediated within few months. He further informed that the said fire incident
occurred due to sudden rise in temperature and generation of gases, however, tha Municipal
Corporation Patiala has controlled the said fire. Further, the MCP is conducting periodic mock
drills at the dump site and prepared an exit plan in case of emergency. Further, herbal sanitizer
and malathine dust spray Is also being sprayed on the garbage to control the smell emanated
from the waste at dump site. It is further Informed that fresh waste generated from vanaus

house hold of the city Is sent 1o 6 no. MRFs of the city for processing and is not being disposa at
sald dump site. They have submitted written reply In this regard.

After hearing the officers of the Board and the representative of the project, the
Chairman of the Board decided as under:

1) The MCP shall submit comprehensive action plan for bioremediation of remaining legacy
waste with timelines, within one moenth.
2) The MCP shall ensure that no such fire incident shall occur in the future, othenwise, the

Board shall imposed Environment Compensation of sultable ameunt without any further
opportunity.

e —
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recommencation within 15-days. sl Regional of
4) Further acticn will be taken after receipt o

' isions of the

‘ foresaid deci the

You are, therefore, requested to comply with the a

ou are, '

Personal hearing - |
Enviragmen al Engineer
for & on behalf of the
Punjab Pollution Control Board

Dated M]ﬂ%

i jab Pollution
A copy of the aboye is forwarded to the Environmental Engineer, Punj
Control Boarg, egi

: ' made by the
Regional Office, Patiala. It Is requested to verify the compliance

industry angd shall submijt furt

Period.

i ithi rescribed time
her report and recommendations well within the !

"'.'f‘j’
well within the prescribed time period. {

Endst. no. ‘-’}}

‘57“"'3—!--';'7? 73
EnvironmertalEngineer = © |7
for & on behalf of tho

Punjab Pollution Control Board
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/ Uistof MRF Centers

1) SANOURI ADDA NEAR REHRI MARKET,
2) BISHAN NAGAR NEAR CHOTT! NADI,
3) JHIL

4) NEAR 60VT FRESS SIRHIND ROAD,

5) 21 NO PHATAK.

§) FOCAL POINT NEAR SK ENGINEER TILE FACTORY.
REMEDATION PLANT FROJECT SANOURI ADDA DUMP / GHORI GATE DATE OF AGREEMENT
2020 RS/- 6.80 CRORES STILL NOT FUNCTIONAL WHICH WAS SET UP TO CLEAR THE DUMP SITE

WASTE . IT MAY BE LOOKED. INTO AND. MAKE [T PART OF REPORT BEING SUBMITTED TO
NATIONAL GREEN TRIBUNAL{ NGT),

YEAR 2023 JANURARY 25 PEGPLE ALLOTED AT DC RATES TO RUN & MRF CENTERS AND HOTELS
/ MARRIGE PALACES / RESTURANTS WERE ALLOTED PITS IN MRF CENTRES NEARBY FOR
DISPOSAL OF WASTE | MFF CENTRES. BUT THERE HAS BEEN NO-COMPUANCE TILL DATE NOR
THE CONCERNED: AUTHQEITIES TOUK ANY SCTION AGAINST IT FOR NON COMPILANCE. ONLY
WHEN SWATCH BHARAT STARTS W SHOW THAT THESE MRF CENTRES ARE WORKING. IF
THESE MRF CENTRES waafic*mmw THERE SHOULD BE NO WASTE BEING TRANSFERRED TO
THE DUMR S(TE: -

HARI BHARY SCHEME 13 NOT UBMRLIARS AS FER TERMS OF AGREEMENT WITH MUNICIPAL
CORFORATION RATIALS WITH REGARL 75 SAGRIGATION OF WET AND DRY WASTE NOR THE
ALLETED. EDMPANY ZONTE AS PER AGREEMENT FOR SHIFTING WASTE OF THE CITY TO THE
DUMP SITE AS PER NGQAMS KM(HLUNG THEIR JOB. TOTAL CONNIVANCE IS LEADING TO
ENVIORMENTAL DISASTER WiTH SONRIVANEE FOR, MUTUAL BENEEITS OF GFFICIALS. THIS
MATTER NEEDS TO BE LDOKED INTOSERIOUSLY AS IT WOULD EFFECT ALL THE PRESEND AS
WELL AS FUTURE GENERATIONS:

AND ALSD CHECK THE LOG BIGRDE MONITORING THE PEZTS METER DR ANY OTHER DEVICE
INSTALLED [F AN¥ B¥ MUNICIPAL GORPURATION PATIALA TO' MOMTOR IF THIS BUMP SITE 1S
PQLLUTING THE GROUND WATER-

THE BIGGEST QUESTION HERE IS THAT IF MUNICIFAL CORPORATION CAN CHALLAR FEQPLE
FOR VIOLATION OF NORMS. WHO WILL CHALLAN THE MUNICIPAL CORPORATION FOR
VIOLATION OF NDRMS. A

ATTACHED : COPY OF OTHER NEWS PAPERS NEWS ARTICLES OF uHms ISSUED BY MUNICIPAL
CORPORATION , PATIALA,

DAVANDER PAL SINGH , H.NO 94 NEW OFFICERS COLONY, RATIALA {F8)

NEB316433434

COPY TO NBT FOR REFERENCE ORDER NO, 434/2023DAVINOER AL SINGN VS STATE QF
m" ‘

DATED : 24/0B/2023 AND PRESENT AT THE LOCATION AS PER OC PATIALA LETTER Y87/LEC-4,

1Y
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dumping wasie adjacent to
Chhoti Nadi.»
Thegarbaye {s:burned st
Umes and the smoke It
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Garbage buming continuesunabated ;-

mmﬂwhwmh

A reddent sadd, '"The
gmbage &l the site Is
tumed deliberately. The
waste al the Senauri Adds
dumpsite was earller bt
in the szme way. MC offi-
Gdlshawe fxlled tokeap the
Hatant violatiort in check "

30 Commissioner:

Uppl said he would get tha
riatter checkad. :

mg\ﬁ.‘ae.qu:rm Thu, 13 Decedber 2022

PafIALA. NOVIDYEIM 16
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burning of cop residus, burst:
g of frecrackers and ather
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gativn (MC) has now stoted
isstring etuflbms for buming
wasie in tpen. The violation
hes  otherwise femuned g
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A MC team wdgy issued o
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1 challaned for burning waste in open

Rajpura road, TrgusE MIQIo

[ALA hexpse//epaper. tribuneindta. con/c/71138632 @

A rosident was found buming waate n an open piat on e

Euaner Sdbhe Schod] on the
Rejpors road where be was
found burning waste in sn
gpes plat, _

An afficial said busming of
gnykind of sasie in open js 8
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T REGISTERED
me Commssioner,
unlcipal Corporation Py
d
Patiah, o
Sublects
1 g’::::mf\l of the personal hearing glven on 24,01.2024 before the Chalrman of the
o W.r.t, Notlce tolssue directions u/s § of Environment (Protectlon) Rues, 1986 for
\:‘ olations of the Solld Waste Management Rules, 2016- regarding fire incldfq 3} old
ump site, near Chotl Nadl, Sanourt adda of Munlcipal Corporation, Patiali-? .- =~
8 pie men h0 el I g
KE M Pakats ™ 7T A fe IBIS A
The Followlng were present: HEC
On behalf of Punjab Pollution Control Board _‘ng’
ution Control Boar | B ﬂtr N“f‘:’d"'n.dﬂa
1. Er.GS.Majthia, Member Secretary bt 7 - T
2. Er.Harble Singh, Chief Environmental Engineer {P) b
3, fr. Hardeep Kaur, Environmental Englneer (Waste Management) y 6
4, £r. Navtesh Singls, Environmental Engineer (ze-1}
S. Er. Rohit Singla, Environmental Engineer, Reglonal Office, Ppatiala

On behalf of the Industry

1. Sh.Gurpreet Singh Wallz, Superintending Engineer
2. Sh.lP §iﬂgh, Executive Engineer

3. Sh.Harinder Singh, Sanitary Insﬁector

At the outset, Environmental Engineer, (ZP-1) brought out that: -
Ministry of Environment & Forests, Government of india, New Delhi In exercise of the
pOWers conferred under the Environment (Protaction) Act, 1986 has notified the Solid Waste Management
Rules, 2016, wherein the Municipal Authority is rasponsible for Implementation of the provisions of the
solid waste Management Rules, 2016, Including Infrastructure development for collection, storage,
segregation, transportation, processing and disposal of municipal solid waste, and the preparation of
action plan for management of solld waste.
Timelines for compliance of various activities lald down in Solid Waste Managemant
Rules, 2016, as well 25 extended time lines Tixed by the Hon'ble National GreenT rinunal have already been
lapsed.
In OA No. 606 of 2018 titied 23 *Compllance of Munlclpal Sclid Waste Management Rules,
2016° came up for hearing before the Hon'ble National Green Tribunal an 10.04.2020, wherein \he Hon'bla
Naticna! Green Trisunal lssued certaln ditections, the relavant part of whith are reproduced a3 undes: -
2.1n view of the fact that mest of the natutery timeiines have expired and direclions cf
tha Hon'ble Supreme Court and this Tribunal to comply with Solid Waste Management Rules, 2016 remain
j unexecuted, compensation scale is heredy faid down for continued fallure alter 31.032010. The
compliance of the Rules requires taking of several steps mentioned in Ruie 22 {rom Serial No. L 10 10

EEeseesTsee—— =t

e 3 4t mensty by fiability of svery Local Body 12 pay
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1 h per Local Body for popul® odles 3 |
akh per mont per Loca If the I.OC«" B tlon agafnst the f’.ﬂ'l'ngl % |
o

nca.
other Local Body from 01.04.2020 till compli2 "
s with liberty to

 be made In the
velopment et

achs of the CEO of the sajg lo:‘;

the lability will be of the State Government
who are resg.*--rhie Ty
] 2 fy,

Bodies. Apart from compensation, adverse entries mus o
an
Bodies and other senlor functionaries In Department of Ur

compliance of order of this Tribunal. , 01.11.2019In terms of order of th,
b. Legacy waste remediation was to ‘commence’ from O1. imeline for ‘completing
Tribunal dated 17.02.2019 In 0.A. No. §19/2019 para 2853 even though statutory ¢ I
the sald step I il 07.04.2021 (as per serls] no. 11 In Rule 22), which direction remalns UNXecy o
of the places, Continued fallure of every Local Bady on the subject of commencing the work of legacy waste
*ites remediation from 01.04,2020 till compliance will result In llabilty to pay compensation at the rate of
Rs. 101akh per month per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body
for population between S lakhs and 10 Jakhs and Rs. 1 lakh per month per other Local Body. If the Local
Bodies are unable to bear financial burden, the llabllity will be of the State Governments with liberty to
take remedial action against the erring Local Bodles. Apart from compensation, adverse entries must be
made in the ACRs of the CEQ of the sald Local Bodles and other senior functionaries in Department of

Urban Development etc. who are responsible for compliance of order of this Tribunal.

N
-------------- Satnrenasan.

A news ltem was published In *The Tribune® dated 16.04.2023 regarding burning of solid
Waste at old dump site near Chotl Naddi, Sanouri Adda, Patiala, |

The site was visited by officers of the Board on 17.04.2023 alongwith Sh. Sanjeev Kumar.,
Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal Carporation, Patiala.
During visit, solid waste dumped at the site was found burning. The Municipal Corporation, Patiala officials
informed that the site was old dumping waste site and the fire occurred due to methane production from
the decomposition of sald waste as well as due to rise in ambient temperature, resulting in occurrence of
fire naturally on dumped waste.

Accordingly, notice to Issue directions u/s 5 of Environment (Protection) Act, 1985 for the
violation of provisions of Salid Waste Management Rules, 2016 was issued to the Municipal Corporation,
Patiala vide Board's letter no. 3749 dated 19.05.2023 alongwith an opportunity of personal hearing before
the Hon'ble Chalrman of the Board on 29.05.2023, which has been Postponed ta 02.06.2023.

After hearing the officers of the Board and the representative of the Corporation, Patiala,

the Chairman of the Board declded as under:
1. The MCP shall submit comprehensive actlon plan for bioremediation of remaining legacy waste with

timefines, within one month.

The MCP shall ensure that no such fire Incldent shall Qccur In the future, otherwise, the Board shall
imposed Enviroriment Compensatlon of suitable amount without any further oppartunity.

The Environmental Engineer, Reglonal Office, Patlala shall verlfy the contentions made by the industry

In its reply a5 per rules and regulations and submit its concrete recommendation within 15-days.

sl

purther action will be taken after recalpt of report fram Reglonal Ofice.
The proceedings of the personal hearing were conveyed to the Commissioner, Municipal

tion patiala vide Board's letter no. 6478 dated 24.08.2023 for compliance.

Corpora
\W
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Eavironment Cﬂ“\_Pﬂﬁ“llﬂn amounting to Rs. 40 lacy (for  perlod from 01.07.2020 thl 30.

been imposed upon Munlcipal Corporatlon, Patiala for non-compllance of Salld Waste Management Rufes.

~38—

+

e of the directions of the o' NatlanalGreen Trbunilin O.A.Ho. 606 0/ 2077
09 2023) has

2016 and legacy waste remediallon, out of which only R, 9.0 acs has been deposted by the SI31€

Government on behall Municipal Corporation, Patlala.

The directions dated 26.05.2022 ssued by CPCB w.r.t conducting comprehense risk
assessment studies and accordingly prepare detalled On-site Emergency Plan for dumpsite by concerned
were forwarded ta the Department of Local Govt,, Goverament of Punjab by PPCB fetter no: 805 dated
19.07.2022 10 ensure compliance of sald directions. Further, a copy of the directions w.r.t Interim measure
to be taken on priority il the time On-site/Off-site Emergency Plans are prepared as also forwarded 10
the Munlcipal Corporation vide PPCB letter nos. 1340-1507 dated 14.09.2022

Meanwhile, complalnant Sh. Davinder Pal Singh had filed 2 i
i the Solid ¥v@
Natlonal Green Tribunal (NGT) alleging that the Municipal Corporation, Patiala is violating

i rning of waste
Management Rules, 2016 and orders passed by Hon'ble Tribunal w.r.t. impasing ban on burning
aint has further alleged that

complaint in the Hon'ble

inopen places and bulk waste burning In fandfill sites in Patiala city. The compl i’
3 ; aread
regular fires at the garbage dump site near Chotti Nadiln Patlala is causing nuisance in the nearby

has requested to Hon'ble Tribunal for redressal of the matter. '
The Hon'ble Tribunal has taken cognizance of the sald complaint and the Hon'ble Tri bunal
vide orders dated 01.08.2023 had constituted 3 Joint Committee comprising of CPCB, PFCB, District
Magistrate, Patiala and representative of Commissioner, Municipal Corperation, patiala to verify the
factual situation at site and submit action taken report to the Hon'ble NGT. Hon'ble Tribunal has also
directed the Joint Committee to undertake visits to the site, look into the grievances of the applicant,
associate the applicant, verify the factual position by providing status of waste generation, waste processed
and exstence of legacy waste and its remediation and take appropriate remedial action by following due
course of law. Punjab Pollution Control Board has been designated as nodal agency in the matter.
In compliance of the directions of the Hor'ble NGT in O.A. No. 434 of 2023, the Jaint
Committee visited the solid waste dump site of Patiala on 24.8.2023 along with complainant Sh. Davinder
pal Singh. The Joint Committee made following observations:
1. The total area of the dumpsite Is about 8 acres. Reclamation has been done at two sites, one at site-A
having area of about 3.5 acres and another site-B having area of about 3 acres.
2. The representative of the Municipal Corporation, Patiala infermed that about 35000 MT fresh waste
and 15000 MT legacy waste is dumped at site-8.
3. Mixed waste was found dumped at site-3,
4. Atrommel system has been Instalied for recovery of the legacy waste. However, the same was not in
operation as the legacy waste lying was In wet condition due to recent flocds & rains In the area.
5. Although permanent fire control mechanism has not been provided at the dump shie, however, one

fire brigade was found stationed near the dump site for control of fire In case of any emergency

6. Porable methane gas sensors are belng used by Municipal Corporation, Patlala lor detection of
methane gas at the dump site.

7. ETP for lreatment of leachale has been provided, however, i was found nan-functional.
8. Flantation around the dumg site was not found sdequate.

9 Fencing around tha dump site and gale a! entrance point have nol been provided.
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) site and managenm, %
i at its dump
| ; Corporation, Patiala In time bound manner for prevention of fres R
1 solid wasta: .

nt studies and according,
) Municipa) Corporation, Patiala shall conduct comprehensive risk assessme

wing Issues:
Prepare detalled On.sie Emergency Plan fot ts dump site addressing the following
5

.-. ‘
sslons, odour, vactor
To cover mt!nllalﬂskslemtmntie! due to fire, obnoxious / flammable emi

onsoon (rai
tome diseases rodenty, birg nulsance, seasonal affects Le. summer / winter / monsoon (rainy
SER300) &0d all other potenty) g

$ 3t the dumptltes,
b To address the wory Possible case scenarios preferably using appropriate risk assessment
vares covering 40y or all of the potential emergency Issues / scenarlos clted above.
b To cover Ikely affected geographical arep Including population, flora & fauna In an around the
dumpsites.
a,

emergency si
TRENCY Situations, which shoulq finally be available wigh respactive centrol rooms and on-site
emergenty notice boards,

b) Municipa) Corporation. Patiala sh

d
1.

2.

oncentration can be identified and Preventive actions ba

Arrangements of fire extinguishers to be mada especially |
Municipal Corporation, Patiala shall install CCTV cameras at

undertaken,
3.

nthe summer seasons.
d)

its dump site,

provide weigh bridge for
Proper measurement of waste received at the dump site.

Municipal Corporation, Patiala shall Install 3 permanent gate with one security persannel atits main
entrance to avold any unauthorized access to the solid waste site.

Municipal Corporation, Patiala shall provide fencing all around its dump site to avoid littering of any
waste in any water body.

g) Municipal Corporation, Patlala shall increase the plantation area / green belt around its dump site.

h) Municipal Corporation, Patizla shall provide plezometers on four different locations in or:ier to check

the contamination of ground water.

The action taken report prepared by the Jolnt Committee has been filad by the Board in
the Hon'ble NGT. |
The matter was lastly heard by Hon'ble NGT on 08.11.2023 whereln Sh. Aditya Uppal,
! ] lid
Commissioner, Municipal Carporatlon, Patiala assured the Hon'ble Tribunal ta look Into all aspacts of So
‘ to the
in District Patlala and will submit his detailed response with reference
e f 2018 titled a3 Compliance
compliance with the directions Issued by this Hon'ble tribunal In OA no. 606 of 2018 ti
| {urther
{ Munidpal Solid Waste Management Rules, 2016, The matter has listed (or 20.03.2024 for
of Mu
ideraticn, f
o The Municipal Carporation, Patizla has not submitted comprehensive action plan for
i ion, Patlala
ation of remaining legacy waste til date Inthe Board. Further, the Municipal Corporation, Pa

W
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: [
e, 4 recommendeq by the e Ing the Aetivitieg
Nt Comm)y ./ MEUUTE taken by It ot the solld waste dumP

Fo Mg PR
_ pal Cnraorallon. Pa ted by Honfplg NGTIn 0.A. No, 434 of 2023.

202010 0
09.20,
R s clear from above facy .

with th th
& provislons of the Solid Waste at Municipal Corporation, Patisla Is nat serlous to comply
ana

gement Rules, 2016 and I violating the provisions of th sald

Thus, Munlelpal Corporatlon, Patlala has made itsell liable

Rules
causing degradation of environment

under the *Polly
ter
Pays Princlple” to pay Environmental Compensation.

The matte
tssue following direct) Fhas been considered by the Competent Authority 2
Management Rul tlons u/s 5 of Environment (Protection) Rules, 1986 for viol
u
es, 2016, after affording an opportunity of person! hearing.

nd It has been decided to
atlons of the Solld Waste

and their responsible

ules, 2016.
d on the Municipal

) That lega
gal action will be Inltfated agalnst the Municipal Corpora tion, Patiala

office
rs/offictals for violating the provislons of the Solid Waste Management R

i) That Environment Compensation of appropriate amount shall be impose
Corporation, Patlala for damaglng the environment.

ctions u/s 5 of gnvironment (Prote
d dump site, near Choti

As such, notice to Issue dire ction) Rules, 1985 for

Rules, 2016- regarding fire Incidentatol

violaticns of the Solid Waste Management
s letter no. 10137 dated

Nadl, Sanourl adda of Municipal Corporatian,
pear In person peforet
Nabha Road, Patiala on 24,01.2024.

patiala has informed that Municipal

g & Technolcgy, patiala to conduct

patlala has been lssued vide Board’
12/01/2024 with an opportunity to ap he Chairman of the Board In his office punjab

pollution Control Board, Vatavam Bhawan,
ntative of the Municlpal Corporation,

The represe
erin

y contacted M/s Thapar Institute of Engine

Corporation has alread
slte emergency plan for the dumg site.

essment studles and to prepare detalled on

has already been placed at dump site to
provided. He further informed that the

comprehensive risk ass
A water tanker with fire brigade
er permanent water hy

gaged for bio remediation of the legacy
ment of the new company for its bio remediaticn of the

dousa the fire in cas2 of

drant system yetto be

emergency, howev
waste is in the dispute with the Corporaticn

company earlier en
and Corporation has floated tender for engage

pending legacy waste. Corporation Is having portable me
yet be installed. He informed that the Corporation has already floated tender to provide fencing around

the dump site as well as to provide permanent gate at the site. Corporation has installed two no.

plezometers
requested 1o
provisions of the SWM Rules, 2016.

After examining the facts

thane gas sensors, however, fixed detectors is

outofthe 4 which Is to be Installed as per the recommendatlans of the Joint Committee. He

glve some time to complete the entlre recommendations of the |oint Committee as weil as

of the record and hearing the Offlcers of the Beard and
patlala, the Chalrman of the Board was of the view thal

representative of the Municipai Corporatien,

Muricipal Corporstion has not yet complied with gimost all the recommendations cf the joirt

bmitted any comprehensive plan for bioremediation of lega
SWM Rules, (016 as

committeg, not su cy waste, faiied to

deposit Environmental Compensatlon Impoied gy the 8cérd for yiglation of the

well as no written reply submitted by the Munisipal Corporation. Further, the case is penaing in L=

|bunal and action taken report ls to be placed in the Haa'tle NGT by the

tion'ble Natienal Green Tr
d as under: -

\

Board, As such, the Chalrman of the Board decide
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Endst. no.

< L”’ mmeﬂd!”ﬂﬂs of the 1o, .‘

th al
The Municipal Corporation, Patials shall comply wi

Committee by 04,02.2024 and shall submit (he ¢
be reheard before the Chalrman of the Board 0n 05.0
The Municipal Corporation, Patiala is to depostt Rs 40 L2 fo
the period 01.07.2020 o 30.09.2023. However, It has depos

C
Corporation, Patiala shall depost the bslance amount of gavironment
immediately,

writingtothe Board. MCP shay

2024 st 11 OOAM in his office at Patiala.
1.

ted only 9 lac 59 far. Mur%t
ompensation of Rs 31 lac,

ired under the 5olid
The Municipal Corporation, Patiala shall apply to obtaln authorization 25 7€ u

Waste Management Rules, 2016, within 07 days.

In case of the failure of the decisions at sr. no. 1 to 3 by Municipal Corpor ation, Patiala, the Board
shall Initiate legal action against the Munlclpal Corporation and Its responsible officers for non-
compliance of the Environmental Laws.

Environmental Engineer, Reglonal Offics, Patiala shall visit the site to check the compliance by the
Municipal Corporation, Patiala well before the next date of personal hearing to be given and suomit
its report during the course of hearing.

Environmental Engineer, Regional Office, Patiala shall also ensure to submit the report to the
Hon'ble NGT in'the OA no. 434 / 2023 well in time.

You are, therefore, requested to comply with the aforesaid decisions of the personal

hearing.

- Environmental Engineer (ZP-1]

for & on behalf of the
Punjab Pollution Control Board
Dated
A copy of the above is forwarded to the Deputy Commissioner, Patiala with request to

look into the matter personally being the matter is pending in Hon'ble National Green Tribune.

Environmental Engineer (2P-1)
for & on behalf of the
Punjab Po!ﬁgon Control Baard
Endst. no. .‘Q.S,J.Q.. Dated e

A copy of the above Is forwarded to the Environmental Engineer, Punjab Poliution Control

Board, Regional Office, Patiala for information and compliance.

Punjab Pollution Contrel Board

t? a3 '_‘\ﬂ"f:’\‘

¢ violation of the SWM, Rules 2016 fcr | :
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| @y MUNICIPAL CORPORATION PATIALA

No AR T

To
v/ Environment Engineer,
Punjeb Pollution Control Board,
Patiala.

Sub:- In term progress report regarding fire Incident at 0
Municipal Corporation Pa tiala.

|d dump slte, near Chot

letter no 10137 dt 12.01.2024.

Date V84

| Nadl, Sanoy ¢l Adda of

Reli-  Punjab Pollution Control Board Patlale office
n refierence to the above cited subject the in-lerm progress report and timelining of completion of the dump
site as below: meline of j
Sr imellne © ,
\ = \ Nameofwork | Current Status of work/progress report w/wgk'__,
— = 022024 |
i 1| Water hydrants at | The work of providing end Jaying of water hydrants is In progress: 10.02
, '| Dump site. ”/ﬁf
— = 42024
2 Risk assessment The alloment letter hes been Tsued to Thaper nstitute of 15.04 ;
_ on siteloff site | Engineering and Technology vide 0o- 1418/SE-I1 dt. 30,01.2023 n
| [emenEe plan | the light of resolution no. 3/302 dt 29,01.2024 of Municipal [ - ;
Corporation Patiala. S I
The allotment letter has been issued1o TechnOsafe_Sa[uticn vide no. 15.02.2024 i
1422/SE-1I dL 30.01.2023 in the light of resolution no- L
29.01,2024 of Municipal Co ration Patiale. e
| Weigh bridge New estimate for the providing and installation has been framed and 30.04.2024 .
j put up for administrative approval. After getting the admin approval |
' it will go for tendering which will take [WO months. In the
! meanwhile, Municipal Corporation patigla engaged the nearest !
_ weigh bridge name Bharat Computerized Kanda for weighing of i
i solid waste vehicles. The instruction has been issued 10 the
- concerned branch for the compliance. nder tendering state '
i 5 | Entry Gate The entry gate has been fixed. Complctcd f
. 6 Flmcing atdump | The work of fencing has been started 15.032024
site L e
T_‘I_— Plantation 8! After the comp!etion_of fencing work, the plantation work will be 31.03.2024 i
dump site started as green curtain ground the dump site |
g | Piczometeral I new piczometer has been provided and one more is in pro, ) S
dump site Two more piezometers will be provided. progess A f
9 | CCTV Cameras All eight cameras are Tn the working condition which ins |
| i a1 dump site in place of old cameras. i falicd Completed {
10 | Environment The file for environment compensation has been — -
! Compensation administrative gpproval and the EC will be Submitt:d af;;r;zglmr 15.03.2024 {
1 l Apply for Solid All the documents required for authorization certificate has b - y
waste completed and will be uploaded on the website of PBIP & C:Fem oap |
‘ : :‘uz?rmﬁgn ?rc:n submitted for approval of PBIP. After getting the appmt;r;sl
! icate th i 1 5
| | ppCB. o m the PBIP & CAF, authorization will be spplicd sutomatically.
712 | Appolnt Security | Four Security
_ guerds ore alread deployed at d ; |
. 1 s:‘:rd 2t dump Y yed at dump site. Completed i
7 /A
? f - -
F N L
o M Supe. t;ig‘a.;’n;-cr.
g s e uniclpal Forgiition Patiala

Copy of the ebove s forwerded to:

| Commissions ic}
! En:::;::;r M.unmpal Clnrpnm;on Patiala for information
Engincer, Punjab Pollution Cuntrol Board far tm;armat‘w :
.

-

Superintending Engineer,

Yoyunieipal

cC i
omortion Peliala
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No Mo o 5o

To

Sub:
Ref:

MUNICIPAL CORPORATION PATIALA
Date : ,/ /

Technosafe Solutions,

Plot No. 51, Sundernagar, Nariangerh Road,
Ambala City, Haryana 134003 Indla,
Email: sales@technosafe.in

Gas Detection methane sensor. Reg- Allotment Letter.

'in reference
Municipal Corporatlnn Patiala resolution No. 301 dt. ?,9.01-2024 nr
to your‘email' daled 25 01 2024 . v

i f methane
In reference to the: above pitedl subjeci,gﬂnc worlc 6f prévndmk &”d ﬁxmg of m

t
detector at Municipal Dump Site; has been ailottcd to your firh'l or’ fhé f‘ollowmg rates.

{
Gas details LAm ‘

’-D‘escrlptlbm :

Hydrocarbon/LEL . °

,Polytmn o,

\ Catalyﬁc':s,é,ﬁao;_'“

95 000/- {

6814150 3| fit? -*f- i
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Phona no, 0175-2301182 a-mall 1P

S 11491 frft nalz |72+
Y REGISTERED
0
The Cﬂmmissiuner'
Municipal Corporation,
Patiala.
o hairman of the
Subject: Proceeding of the personal hearing glven on 14/02/2024 pefore the Chal

Board w.r.t. notlce to Issue directions u/s 5 of Envifonmert arding fire
violations of the Solid Waste Management Rules, il tion, Patiala.
dump site, near Chotl Nadl, Sanouri adda of Municipal Corporatior

The Following were present:

On behalf of Punjab Pollution Control Board

Er. G.S. Majithia, Member Secretary

o

X Er. Harbir Singh, Chief Environmental Engineer (P)
Er. Lavneet Kumar, Senior Environmental Engineer (2pP-1)
Er. Hardeep Kaur, Environmental Engineer (Waste Management)

£r. Navtesh Singla, Environmental Engineer (ZP-)

n o oeow

Er. Rohit Singla, Environmental Engineer, Regional Office, Patiala
On behalf of the Municipal Corporation
1. Sh. Gurpreet Singh Waliz, superintending Engineer
2. Sh.).PSingh, Executive Engineer

At the outset, Environmental Engineer, (zP-1) brought out that: -

Ministry of Environment & Forests, Government of India, New Delhi in exercise of the
powers conferred under the Environment (Protection) Act, 1986 has notified the Solid Waste Management
Rules, 2016, wherein the Municipal Authority is responsible for implementation of the provisions of the
Solid waste Management Rules, 2016, including Infrastructure development for collection, storage,
segregation, transportation, processing and disposal of municipal solid waste, and the preparation of
action plan for management of solid waste.

Timelines for compliance of various activities laid down in Solid \Vaste Management
Rules, 2016, 25 well as extended time lines fixed by the Hon'ble National Green Tribunal have already been
fapsed.

1n 02 No. 606 of 2018 titled as “Compliance of Municipal Solid Waste Management Rules,
2016" came up for hearing before the Hon'ble National Green Tribunalon 10.01.2020, wherein the Hon'bla
National Green Tribunal Issued certain directions, the relevant part of which are reproduced as under -

3. Inview of the fact that mast af the statulary imelines have expired and cireCbions of
the Hon'ble Supreme Court and ths Tribunal to comply with Sgiid Waste Management Rules, 2018 remain
unexecuted, compensation scale is hereby laid down for continced fadure atter 31032020 The

tompliance of the Rules reguires taking of severa! steps mentioned 10 Rule 22 from Senai Na. 1t 10
{mentioned in para 12 adove). Any such contnued faiture will result (n badility of every Local Bocy fo pay
compensation ai the rate of Rs. 10 (akh per mentn per .0ca! Body for monuiaton of above 10 lakhy, By, §

i

ppebIse rvl"f""”f

(Protecﬁon] Rules, 1986 for
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e A 1@k @i 22 2 VR oy T
T - A1y TN per Lot e gy 10! popuiation Diwedn S 1akhs and 1014 - h n.,\,\ 1
o - m- m i able to bear hinancia|
I 5 ; other Local Bady from 01.04.2020 till co phance, I the Local Bodies ar€ un fdg,.l' -.

\
) ial action against the erring | \j
the liability will be of the State Governments with lierty to take remedial action 3g . Blogy \
f the CEO of the said |,
Bodies. Apant from compensation, adverse entnes must be made in the ACRs 0 &l

. who are responsibla {-~
Bodies and other senior functionaries in Department of Utban Development etc f1
compliance of order of this Tribunal

b Legacy waste remediation was lo ‘commence’ from 01.11.2019 In terms of order of this
Tribunal dated 17.07.2019in 0 A No. 519/2019 para 2853 even though statutory timeline for ‘completing’
the said step is till 07 04.202) (a5 per serial no, 11 in Rule 22), which direction remains unexecuted at most

of the places. Continued failure of every Local Body on the subject of commencing the work of legacy waste
sites remediation from 01.04.2020 1 compliance will result In liability to pay compensation at the rate of
Rs. 10 1akh per month per Local Body for population of above 10 fakhs, Rs. 5 lakh per month per Local Body
for population between S akhs and 10 lakhs and Rs. 1 lakh per month per other Local Body. If the Local
Bodies are unable 1o bear financial burden, the liability will be of the State Governments with liberty to

take remedial action 3gainst the erring Local Bodies, Apart from compensation, adverse entries must be
made in the ACRs of the CEQ of the said Local Bodies and other senior functionaries in Department of

Urban Development etc. who are responsible for compliance of order of this Tribunal.

A news item was published in "The Tribun,

e” dated 16.04.2023 regarding burning of solid
Waste at old dump site near Choti Naddi, Sanouri Adda, Pa

tiala.

The site was visited by officers of the Board on 17.04.2023 elongwith Sh. Sanjeev Kumar,

Chief Sanitary Inspector and Sh. Harwinder Singh, Sanitary Inspector of Municipal Corporation, Patiala
During visit, solid waste dumped at the site was found burning,

The Municipal Corporation, patials officials
! informed that the site was old dumping waste site and the fire

occurred due to methane production from
the decomposition of said waste as well as due to rise in ambient temperature,

resulting in occurrence of
fire naturally on dumped waste.

Accordingly, notice to issue directions u/s 5 of Environment (Protection) Act, 1586

for the
violation of provisions of Solid Waste Management Rules, 2016 was issued 1o the Municipal Corp

oration,
Patiala vide Board's letter no. 3749 dated 19.05.2023 alongwith an apportunity of personal hearing before
the Hon'ble Chairman of the Board on 29.05.2023, which has been postponed tg 02.06.2023.

After hearing the officers of the Board and the representative of the Corporation, Patiala,
the Chairman of the Board decided as under:

1. The MCP shall submit comprehensive action plan for bioremediation of remaining

legacy waste with
timelines, within one month.

The MCP shall ensure that no such fire incident shall accur in the future, otherwise, the Board shall
imposed Environment Compensation of suitable amount without any further opportunity.

The Environmental Engineer, Regional Office, Patiala shall verify the contentions made by the industry
in its reply as per rules and regulations and submit its concrete recommendation within 15-days.
Further action will be taken after receipt of report from Regional Office.

The proceedings of the personal hearing were conveyed ta the Commissioner, Municipal
Corperation, Patiala vide Board's letter no. 6476 daled 24.08 2023 for compliance

. 606 of 2022,
In view of the directions of the Hon'ble National Green Tribunalin O.A. No

9 2013} has
020 ull 30.09 2023}

A 0 a riod from 01.07.202

Environm ent Compensation amounting to Rs. 40 lacs (far 3 per

Y

Y
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heenImposed upon Myn;
i linicipal ¢ |
Grporation, Patlyly lot non compliance of Solld Waste Management Rules,

aste rem
GOY?"\"'II‘M Edli”ﬂn. oul of which U'I"IIY 190 !AU 11 been deposited by the i
on behl“ Munitlpal tﬂmma“on. Patiala

Bt uw:':::::z::: dated 26.05.2022 issued by CPCO wr | conducting comprehensive risk

nRly prepare detalled On-site Emergency Plan for dumpsite by concerned

::::::::::1:::0 Department of Local Govt,, Government of Punjab by PPCA letter no. 805 dated

compliance of sald directions, Further, s copy of the directions w.r.t interim measure

Yo be taken on priority i the time On-site/OIT-site Emergency Plans are prepared was also forwarded 1o
the Municipal Corporation vide PPCD letter nos. 1340-1507 dated 14 09.2022.

Meanwhile, complainant Sh. Davinder Pat Singh had filed a complaint in the Hon

National Green Tribunal (NGT) alleging that the Municlpal Corporation, Patiala is violating the Solid Waste

‘ble

Management Rules, 2016 and orders passed by Hon'ble Tribunal w.r.t. imposing ban on burning it waste
in open places and bulk waste burning In landfill sites In Patiala city. The complaint has further alleged that
regular fires at the garbage dump site near Chotti Nad in Patlala is causing nuisance in the nearby are "=
has requested to Hon'ble Tribunal for redressal of the matter.

The Hon'ble Tribunal has taken cognizance of the said complaint and the Hon’ble Tribunal

vide orders dated 01.08.2023 had constituted a loint Committee comprising of CPCB, PPCB, District
Magistrate, Patiala and representative of Commissioner, Municipal Corparation, Patiala to verify the
factual situation at site and submit action taken report to the Hon‘ble NGT. Hon'ble Tribunal has also
directed the Joint Committee to undertake visits to the site, look into the grievances of the applicant,
associate the applicant, verify the factual position by providing status of waste generation, waste processed
2nd existence of legacy waste and its remediation and take appropriate remedial action by following due
course of law. Punjab Pollution Control Board has been designated as nodal agency in the matter.
In compliance of the directions of the Hon'ble NGT in O.A. No. 434 of 2023, the leint

Committee visited the solid waste dump site of Patiala on 24.8.2023 along with complainant Sh. Davinder
Pal Singh. The Joint Committee made following observations:

1 The total area of the dump site is about 8 acres. Reclamation has been done at two sites, one at
site-A having area of about 3.5 acres and another site-B having area of about 3 acres.
The representative of the Municipal Corporation, Patiala informed that about 35000 MT fresh
waste and 15000 MT legacy waste is dumped at site-B.

3 Mixed waste was found dumped at site-B.

a. A trommel system has been installed for recovery of the legacy waste. However, the same was
not in operation as the legacy waste lying was in wel condition due to recent floods & rains in the
area.

5. Although permanent fire control mechanism has not been provided at the dump site, however,

one fire brigade was found stationed near the dump site for control of fire in case of any

emergency
6. Portable methane gas sensors are being usad by Municipal Carporation, Patiala for detection of

methane gas 8t the dump site
7 ET? for treatment of leachate has been provided, however, it was foung non-lunctional.

] Plantation around the dump site was net found adequate.
8. fenring around the dump site and gate 3t entrance cs‘gﬁw not been provided

10. Partial storm water drain has been provided.




159

l'nlpm.\lmn, Malial

AT M rveme e —— o

- 49
The commimier recmnmended 1hat Tollowin

AW A tune hound manner for prevention 0
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A Munictpal Corporation, Patiala shall conduct comprehensive risk asse

llowing issues
prepare detailed On site Emergency Plan for s dump site addressing the following
\

b)

c)

d)

€)

g)

h)

\

v

i flammahle emissions
To cover potential rigks | emergencies due to fire, obnoxions / Ha

1 ummer / wintar
odown, vettor borne diseases rodents, bird nulsance, seasonal affectsi.e s

/ monsoon (rainy season) and all other potential risks at the dumpsites

soltwares covering any or all of the potential emergency issues / scenarios cited above

the dumpsites

various emergency situalions, which should finally be available with respective control
rooms and on-site emergency notice boards.

Municipal Corporation, Patiala shall Provide a permanent water hydrant system, which can be
used to douse of the fire atany time in the year.

Municipal Corporation, Patiala shall implement following intenm measures till the time
onsite/off-site emergency plans are prepared:
1.

Fresh waste not be disposed at the dump site where bio remediation is being undertaken,
2,

Methane gas detectors (on the down side) to be installed at the site so that area with high
methane concentration can be identified and preventive actions be undertaken.

3. Arrangements of fire extinguishers to be made especially in the summer seasons
Municipal Corporation, Patiala shall install CCTV cameras at its dump site, provide weigh bridge
for proper measurement of waste received at the dump site.

Municipal Corporation, Patiala shall install a permanent gate with one security personnel at its
main entrance to avoid any unauthorized access to the solid waste site.

Municipal Corporation, Patiala shall provide fencing all around its dump site to avoid littering of
any waste in any water body.

Municipal Corporation, Patiala shall increase the plantation area / green belt around its dump
site.

Municipal Corporation, Patiala shall provide piezometers on four different locations in order 1o

check the contamination of ground water.

The action taken report prepared by the Joint Committee has been filed by the Board in

the Hon'ble NGT.

The matter was lastly heard by Hon'ble NGT on 08.11.2023 wherein Sh. Aditya Uppal.

Commissioner, Municipal Corporation, Patiala assured the Hon'ble Tribunal to look into all aspects of Solid
missioner, '
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03 2024 for further
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To contain detailed remedial measures both hardware and software based for mitigating
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To address the worst possible case scenarios preferably using appropriate risk assess

To cover Iikely affected geographical area including population, flora & fauna in an around

g measurrs 10 he taken by Munmp,r\

{ firgs at ts durmp site and managemep,

tudies and accarding,.

2

-



=50... _

pas not submulird any tomplian
e togardi
o Meimmnriled by garding the aclivities / measure 1aken b
Vot @ loimt Commi en by it at the solid waste dump
ommiltee constituted by Hon'ble NGT in 0 A. N | U
in 0 A. No. 434 of 2023.

Municipal Cor
poration
+ Patlala has not complied with the decision of the hearing grven by

the Chairman ol the Ro
ard on 02.06.202 v pe
Uo.2023 and has also i
I ——— not deposited pending Environment Compensation

\tis clear tr
oma
with the provisions of th bove facts that Munlcipal Carporation, Patiala is not serious to comply
e Soll
Rl ot Solid Waste Management Rules, 2016 and is violating the pravisions of the said
egradati ;
gradation of environment. Thus, Municipal Corporation, Patiala has made itsell liable

under the "p L
olluter Pays Principle” to pay Environmental Compensation.

The matter has been considered by the Competent Authority and it was decided to issue

following directi
g directions u/s 5 of Environment {Protection) Rules, 1986 for violations of the Solid Waste

Man
agement Rules, 2016, after affording an opportunity of personal hearing.
and their responsible

2016.
o Municipal

\ .
) That legal action will be initiated against the Municipal Corporation. patiala

officers/ officials for violating the provisions of the Solid Waste Management Rules,

i) That Environment Compensation of appropriate amount shall be imposed on th

Corporation, Patiala for damaging the environment.
{Protection] Rules, 1986 for

As such, notice to issue directions u/s S of Eavironment
2016- regarding fire incident at old dump site, near Choti

violations of the Solid Waste Ma nagement Rules,
3rd's letter no. 10137 dated

Nadl, Sanouri adda of Municipal Corporation, Patiala has been issued vide Bo

12/01/2024 withan opportunity to appear in person beforet
hawan, Nabha Road, Patialaon 24.01.2024.
e Municipal Corporation,

he Chairman of the Board in his office Punjab

pollution Control Board, Vatavarn B
on 12/1/2024, the representative of th

ation has already contacted M/s Thapar Institu
pare detailed on site

During the hearing
te of Engineering &

patiala informed that Municipal Corpor
patiala to conduct comprehensive ris
water tanker with fire prigade has already been
et to be provided. He

Technology, k assessment studies and to pre

emergency plan for the dump site. A placed atdump site

however permanent water hydrant systemy

to douse the fire incase of emergency,
d for bio remediation of the legacy waste is in the

further informed that the company earlier engage

dispute with the Corporation and Corporation has floated tender for engagement of the new company

for its bio remediation of the pending legacy was
He informed that the Corporation has already floated tender

te. Corporation is having portable methane gas sensors,

however, fixed detectors isyetbe installed.

dump site as we
hich is to be installed as per the recommendations of the loint

to provide fencing around the Il as to provide permanent gate at the site. Corparation has

installed two no. piezometers putofthe 4w

sted to give some time to complete the entire recommendations of the joint

Committes. He regue
Committee as well 3s provisions of the SWM Rules, 2016.

Ahter examining the facts of the record
the Chairman of the Board was of the view that

and hearing the Officers of the Board and

representative of the Municipal Corporation, patiala,

Municipal Corperation has not yet complied with almost all the recommendations ol the joint

committee, not submitted any comprehensive plan for bloremediation of legacy waste, failed 1o

deposit Environmental Compensaton imposed by the Board for violation of the SWM Rufes, 2018 as

well as no writlen reply submirted by the Municipal Corperation. further, the case s pending in the

Hon'ble National Green Tribunal and action laken report s to be placed in the Han'bie NGT by the

an of the Boarg deaded 2§ ;u\nder: .

»

Board. As such, the Chairm
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1. The Muncipal Corporation, Patiala shal comply

~ 5|~

| the recommendations af the Joro
th al

port in writing to the Board. MCp
i mpliance re
Committee by 04,02 2024 and shall submit the comp ot o M —
shall be reheard before the Chairman of the Board on 05.02.

Patiala.

SWM, Rules 2016
2. The Municipal Corporation, Patiala Is to deposit Rs 40 Lac fof violation of the —
ar Muni
for the period 01 07 2020 to 30.09.2023, Howevet, it has deposited only 9 lac 50

_ ion of Rs 31 Jac
Corporation, Patiala shall deposit the balance amount of Environment Compensation 0

, iImmediately.

3 The Municipal Corporation, Patlala shall apply to obtaln authorization as required under the Solid
Waste Management Rules, 2016, within 07 days.

A In case of the fallure of the decisions at sr. no. 1 to 3 by Municipal Corporation, Patiala, the Board
shall initiate legal action against the Municipal Corporation and its responsible officers e
compliance of the Enviranmental Laws.

S. Environmental Engineer, Regional Office, Patiala shall visit the site to check the compliance by the
Municipal Corporation, Patiala well before the next date of personal hearing to be given and
submit its report during the course of hearing.

6.

Environmental Engineer, Regional Office, Patiala shall also ensure to submit the report to the
Hon'ble NGT in the OA no. 434 / 2023 well in time.

The proceedings of hearing were also conveyed ta the MC, Patiala with a copy to Regicnal

Office, Patiala vide Board's letter no. 10137-38 dated 12/1/2024 for making compliance.

Thereafter, Municipal Corporation, Patiala was asked to appear before the Chairman of
the Board on 14/2/2024 in compliance to the decision no. 1 of the persanal hearing as mentioned above.
The representative of the MC, Patiala attended the hearing and informed as under:

1) Municipal Corporation, Patiala has given work order for risk assessment and on-site and off-site
emergency plan of dump site ta Thapar Institute of Engineering and Technology (TIET), Patiala
and also made advance payment to the said institute in this regard.

2) Municipal Corporation, Patiala informed that the tender work for bioremediation of the legacy

waste is under progress and they are perusing to finalize the same an priority.

3) Municipa!l Corporation, Patiala has installed water tank of capacity 2000 litre with submersible
pump and underground pipeline has been laid for carrying water from this storage tank for
-dousing of fire.

4) Municipal Corporation, Patiala has purchased 3 methane gas detectors and same have been
installed at site.

3) Municipal Corporation, Patiala has engaged the nearest weigh bridge namely Bharat
Computerized Kanda for weighing of solid waste vehicles. However, new estimate has already
been prepared for providing and Installation of new weigh bridge at dump site and the work shal!
be completed by 30/4/2024.

6) Munictpal Corporation, patiala has provided entry gate at the dump sit2 and two no. security
guard were 3150 deputed at site.

7 Municipal Corparation, Patiaia has started the fencing of the dump site and the same shall be
completed withun one month.

8) Municipal Corporaticn, patizla shall start the plantation activily after conipletion of fencng work

and complete plantaton shall be done by 31/3/2024

NV
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*9) Municipal i n
| munr.ﬂum. I‘-!Il.ll.l IIM In
| qul‘hw HJ"t‘d Ml the A niy’,
: ;- l C I Ime e 1 hee ke ground ater
0 um
M ( pai (‘mpnrallun, Patiala hll Inst
| alled )
e N ) " no. CCTV tamnras al main shed facing different
1) Mumcipal C P
orporation ]
i i
and authorl:a!lon !h3]| liala ha! .DDHEd for CAF tegisiration on e S o
12} unicipal he BppliEd alter the approval of the CAF nvirgnm
M Corporation
I Patiala has taken up the matter for dep sition  environ ental

compensation with i
ts
Higher Authoritles and assured to deposit the same latest by B/3ARA

Further, th
€ representative has given written reply during the hearing, which was taken

on record. Also, Envirg ;
nmental Engineer, Regional Office, Patiala informed that the dump site was visited

personally by hi
Iy by him alongwith AEE on 5/2/2024 and verified the compliances as given by the MC: Patiala.

and hearing the Officers of the Board and

of the Board decided as under.
nvironmental Compensation

After examining the facts of the record
representative of the Municipal Corporation, Patiala, the Chairman
1) Municipal Corporation, Patiala shall deposit the balance amount of €

amounting to Rs. 31 Lakhs immediately without any further delay.

all submit interim report regarding risk assessment study and

4 Municipal Corporation, Patiala sh
ump site from Thapar Institute of Engineering and

on-site and off-site emergency plan of d
tal Engineer,

of March, 2024 in the Ofo Environmen

Technology (TIET), Patiala in the first week
patiala shall personally review

Regional Office, Patia la. Environmental Engineer, Regional Office,

d report accordingly-

gress in this regard on weekly basis and to sen
ering process for the bioremediation of

the pro
! Corporation, Patiala shall expedite the tend

3 Municipa
and shall ensure that the bioremediation of the lega

gy waste lying at the dump site

legacy waste
be carried out at the earliest. Further, Municipal Corporation, Patiala shall not dispose off any
psite. Municipal solid waste of the city be handled as per provisions of the

fresh waste at the dum
t Rules, 2016.

Solid Waste Managemén
llution Control Board, Regional Office, Patiala shall calculate

4) Environmental Engineer, Punjab Po

the EnvlronmentaI'Ccmpensation to be imposed on the Municipal Corpaoration, patiala for non-

compliance of the Solid Waste Management Rules, 2016 including non-bioremediation of legacy

eriod 1/10/2023 to 31/1/2024 and send the same t0 the EPA Cell to issue orders in this

waste p
regard.
5)  Municipal Corporation, patiala shall connect its CCTV cameras installed at dump site with the
Board's server within 15-days. AsstL. En
monitor these CCTV cameras and in case any fire incid
the Environmental Engineer, Regional Office, Patiala immediately for taking action

vironmental Engineer (0S-WM), Head Office, Patiala shall

ent is observed, the concerned officer shall

inform (o

against the Municipal Corporation authorities.

6) Environmental Engineer, Regional Office, Patiala shall collect the groundwater sampla from the

piezometers installed by Municipal Corporation, Patiala and from the nearby vioinaty [as reference

sample) within 15-days.

7) Muniipal Corporation, Patiala shall make its ETP operational, which is provided for treatment of

leachates being generated form the legacy dump site by 28/2/2024 powtively
8} Muni ipal Corporation, Patiala shall oh(‘m authorization under the Sl Waste Ma
lanageawent

N

Rules, 2016 by 28/2/2028
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o 10 Labhs A% an
polo
Ly
9 Municpat Corporatian, Patiala shall wbmit hank guaran!

dmnuiﬂlﬂ A

atins ol
rocomtnent

3 wi‘" i
assurance 1o comply with the all the commitments given above'd

the Jownt Committee within given time frame hyeidTALEY tovide plantation along, the
10)  Municipal Corporation, Patiala shall involve it horticulture wingtop

2024 and temaining*
boundary of the dump site and ensure that 50% work be completed by 10/3/ ?’

by 107472024 |
the persona
You are, therefore, requested to comply with the aforesaid rlraasrgns ol p
l
haaning. ( \
Envlronmenﬁ! Engfneer :;}' 1)
L for & an behalf of the

Punjab Pollution Control Board

Endst.no.! "1‘)? pated 2912 5

A copy of the above is forwarded to the Deputy Commissioner, Patiala for mforrnatlon as
the matter is pending in the Hon'ble National Green Tribunal, New Delhi. ’

Environment ngmeerﬂ f)"

c for & on behalf of the
Punjab Pollution Control Board
Endst. no. .Y 19

Dated L ;} !ﬂ' LLVI
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Baard, Regional Office, Patiala for information and compliance

( ;- |

Envirnnmental t'ﬁ'i ineer [;ﬂl
c for & on behalf of the
Punjab Pollution Cantrol Board
o L
Endst. no. __\.Qi pated __ 24/ '3—’ 24

A copy of the above is forwarded to the Environmental Engineer (HQ-3), Punjab Pollution
Control Board, Head Office, Patiala for infarmation and compliance

[} —— —\_, T \
EnvironmentalEngineer (Z;\] =
= for & on behalf of the
Punjab Pollution Control Board
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Item No.11 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(Through Physical Hearing with Hybrid VC Option)

Original Application No.434 /2023

Davinder Pal Singh Applicant

Versus

State of Punjab & Ors. Respondents

Date of hearing: 20.03.2024

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: None for the applicant.

Respondents: Mr. Aditya Dachalwal, Commissioner, MC, Patiala-
Respondent no. 2 (through VC).

Mr. Naginder Benipal Advocate for Respondent no. 3-
PPCB (through VC).

Nomne for Respondent no. 1-State of Punjab.

Application is registered based on a letter petition received by E-mail.

ORDER

1. None has appeared for respondent no.1.

2 Reply has been filed by PPCB vide email dated 18.03.2024.

3. Mr. Aditya Dachalwal, Commissioner, Municipal Corporation, Patiala

has appeared through VC and has submitted that he has recentlv joined

s

Commissioner, Municipal Corporation, Patiala about a week back and he

seeks time to submit Action Taken Report.



ek POANWTT

1 65 0.A No. 434/2023 Davinder Pal Singh

2

eri | - &
Vs. State of Punjab <& -

2il at judicial-

e o —

4. Action Taken Report be filed within three months by e-m
ngtigov.in preferably in the form of searchable PDF/OCR Supportc! PDr

and not in the form of Image PDF.

5. List for further consideration on 16.07.2024.

Arun Kumar Tyagi. JM

March 20%, 2024 Dr. Afroz Ahmad, EM

N
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To
The Chairman,

Punjab Pollution Control Board,

Patiala.

MUNICIPAL CORPORATION PATIALA

Date .aS/.'Z/ﬁaat;'

Sub: -In term progress report regarding fire incident at old dump site, near Choti
Nadi, Sanouri Adda of Municipal Corporation Patiala.

Ref: - Punjab Pollution Control Board Patiala office letter no 12477 dt 29.02.2024.

In reference to the above cited subject the in-term progress report of the dump site

as below:
'_ - .
Sr | Name of work | Current Status of work/progress | Timeline of
No. report completion of work
I'1 | Water hydrants at | The work of providing and laying of | Activity Completed
Dump site. water hydrants have been installed
2 |Risk assessment | Municipal Corporation, Patiala shall | The risk assessment
on site/off site | submit interim report regarding risk | study has  been
emergency plan | assessment study and on-site and off- | completed by Thapar
site emergency plan of dump site from | University  Patiala
Thapar Institute of Engineering and | which  will  be
technology (TIET), Patiala in the first | submitted on 10-07-
week of March, 2024 in the O/o |2024. !
environmental engineer, regional l‘
office, Patiala shall personally review
the progress in this regard on weekly
basis and to send report accordingly.
3 | Methane The Methane Detectors have been | Activity Completed
Detectors installed at dump site.

4 | Weigh bridge New estimate for the providing and | Activity Completed
installation has been framed and tender ;
process has been completed. The work |
of installation will be started before
15.07.2024.

5 | Entry Gate The entry gate has been fixed. Activity Completed !'

6 | Fencing at dump | The work of fencing was started but | -

site due to uneven of land boundaries it was

' very difficult to create fencing.
| |

7 | Plantation at | The work of plantation was started but [ |
- dump site due to uneven of land boundaries it was ':
' very difficult to preserve the plants. 1
R — . : == ‘
| 8 | Piezometer at | Four Piezometer have been installed | Activity Completed |
i : dump site [
'9 |CCTV Cameras [ All eight cameras are in the working | Activity Completed |
f at dump site condition and will be connected with 1
. r PPCB server within week ‘
1 |
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10 | Environment The file has been put up to resolution | -
Compensation | committee for administrative approval.
11t Apply for Solid | All the documents required for | Activity Completed
waste authorization certificate has been
aulh.onzauon completed and will be uploaded on the
certificate  from | website of PBIP & CAF has been
PPCB. submitted for approval of PBIP, Afler
-' getting the approval from the PBIP &
CAF, authorizatior will be applied
automatically.
12} Appoint Security | Four Security guards are deployed at | Activity Completed
Guard at dump | dump site.
site
13 | Bio Remediation | Due to modal code of conduct the | 31-07-2024
process of tendering of bioremediation
of legacy waste was delayed. Now the
tender has been floated for 31.07.2024.
14 | ETP ETP was operational but some portion | 31-07-2024
of ETP has been damaged due to
sudden collision of tipper. The repair
work is underway and the ETP will be
operational on 31-0,-2024.
15 | Bank Guarantee | Under consideration with authorities | -
o ImMim
Municipal Corporation Patiala
. | S Dated v.osivinaniciig
Copy of above is forwarded to:

1. Deputy Commissioner, Patiala for nformation.
2. Commissioner, Municipal Corporation Patzla for information.
3. Environment Engineer, Punjab Pollution Control Board for information.

e

Municipal Corporation

Patiala




